CENTRAL ADMINISTRATIVE TRIBUNAL )

T GUWAT | 7 K
GUWAHATI -05 o R i
_ | , o e
. v (bESTRUCTION OF RECORD RULES,1990) -
’“Mﬁ Q/mj ovlothed pg ) B e
' INDEX —~ .
D /xpocf "Q“Vle‘gg/"'ﬁ/?ﬁri - EMANOL?J/AML ----- o
pUp-bojam) aonded FR-L R£4CZNOM.R...§.IJ.ML |
Dmﬁow o&«o‘e 29/’32/01 - . EP/MANG.AGLARL....... .
(Z/ﬁmj‘ i veeente tO .3 ------- sase. Q_’L}DZ
' 1 Orde;'{jShcct/Oif?mz?. -------------------- Py e ,_'Le?___ papoxce] 7
p—6&/ 0 | ) DIA@'T)/M
2. Judgment/Order dtd A%, ‘93/42051& Pg.. O AEIRROOOOR et B
3. Judgment & Order dtd....ccconnnes oseen Recexved frorn H. C/ Supreme Court
.4 OA ....... %il./ﬂ“.&?gltogg -
| e toi”@ .........
’él »Q\W.l— .............. Pg f.L ................ 100 JOURN g ..........
LW Pg......................'to....‘,l.# .......
— do~— &
............... togl.@
s 9 Reply C@umc}w -2-{)’% WW%@/PL Pg ....................... to“i"e’ ..........
-~ ¢
.- .. 10, Any othepPapers. SEP<ph MR aHAICLE o cviimrriiiiiiion. to...f.;- ............
11 Memo ofAppeatrance...~~.~,-.-._....7 ....... e ceerenee eoesene - .....
12 AddmonalAfﬁdavxt....._.......,...................;... ...........................................
B | 13 Wntten Arguments \ .....
14. Amendement Reply by Respondents....,..........’._..V..;i.‘;.§ ......
| 15 Amendmcnt chly filed by the Apphcant .......... ;
(-_7 | | 16 Counter RCPIY ““““ -“...;.”.._"“.“.;v‘ ooooooo Rﬂ.oﬁalo'-ﬁ...ﬂp.ﬁog.‘u. .......
/ M P~ ﬁl/ﬂml ﬂoﬁwwp? J_ - o
‘bvsfmul Dade~83/02 /0] "
F‘Q#J-«fm - *

P‘é‘ le—‘r—ogﬁ
M‘Q" WY/&“ mmm& P‘?,\?L rHL
| N/smm,( qwf ﬂaﬂlos/zfm

| SECTION OFFICER (Judlf




] ' 1‘.}‘ ’ N

&, FORM NO. 4 %
1 :l ( See Rule 42) Y N

- | \In The Central Administrative Ttibunal

B , GUWAHATI' BENCH : GUWAHATI

| | ORDER SHEET
[ | APPLICATION NO. ;ﬁﬂ 2607, OF1%

| Apiblﬁélant(s) . Aﬂ\m /3/4//{ Mt’”/:/f”.?') /£ S
R_es‘\pomdent(s) : 1 /g[/ VA NV

Advoca&te for Applicant(s) /L7 [} l{ é K orere M"_ \\S‘ SO{O/I’«’/@( 2
B - Me ke Q{@giﬁam{ :

Adv'ocaefte for Respondeat(s)

R st | B

S j
| | |
S o
RE| A -
. | f ] STy, _ - S
«“‘l ) . \ ‘1'? ‘ ,] » : ' ) PR J‘.-.--" T ‘:’
| . A '1’ . ’ ,'! -
i : NOEJ’,S O!lf the Registry Ddte | Order of the Tribunal li o
| .

1 ; '
/w: J/Kte ali g | 2.2.01

;‘1 Mﬂ S MW «ZLM‘»/%?

Present : The Hon'ble Mr Justice D. N . .
Chowdhury,Vice-Cheirmen.

——

l B Heerd Mr S.Sewme,learned counsel
WO([AQ O"j,\ SAL C for the epplicaent end slso Mr B,C.Pathek,
3 ) : A I e :d Add .G.&.C f e Tres) ent s
¢ W’/)Mé o;(r;f m/&) SC}L - learned A£ddl.C.G,S.C for the sponden ‘.

Applicetion is admitted. Issue

‘ usuel notice.Returnable bv {ourtvgekq
/(/(/t ¢ ,///(/, ﬂﬁ&' ‘ List on £.3,2001 for \»rltteg /dggnt
; further orders
/ } P e T ﬁ\ . . R *
VL{/Y' //é ﬂ:& J . - Mr Serme preys for an interim order,
/CL/LX\ ) _ Issue notice to show cause as to why tlre
c B , , y

. W : imougned order dated 12.1.2001 pertaining;
_ | | o ;f';ygy;m . ‘ :
| oot

to the transfer of the eoplicent Shri.

g, ) - 9‘\00) - | Chandra Mohan from Centr-al Southern
- - | N - .
Z P Assem Sociel Forestry C-ircle,Guwshati
W\CW? g‘ /Yﬁff’% to Lower Assem S.F.Circle,Bongéigaon
i .

Léia&é j;ﬂ'l/{ [c 7. ' - shall not he suspended, Returnable hy
/%»/xam © \f Vie | 12.2.2001. In the meantime, the order
2 M A I , elh =
. . | ‘ : | of transfer of the applicant chell

| '@/ \ i :




l % ! - R
5 g B 0.t. SB/2001 | l

™ Notes of the Registry Date | =~ ' Order of the Tribunal A

i}

f - 2.2.01 ;] rremdin suspended till the returnable
| |  (shillong) gope, | S

‘ ‘ ' List on 12,2,01 for further ofder.

| ( bi(/\ouxﬁ,

‘ g I\ ember V ice-Chairmen
U2 wo) pg
. 12.2.01 Respondents Nc.2 and 3 have filed
Ao o ?\;{’”Q/QA\ O their written statements. Respondent No.5
_,?,\ ooy boc o {5‘\ }Lc_,ci (7‘ also entered appearance and submitted
— an application stating some of the

develppments. Service report on other
respondents yet to be received Mr B.K.
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-~ CENTRAL ADMINISTRATIVE TRIBUNAL :
- GUWAHATI BENCH. .

- eo

O.A./R.%. No. , 21 . . . of 2901.

DATE OF DECISTON ..%?:%t%Q?%f

~ 8ri Chandra Mohan

e T _ PETITIONER(S)
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Sri BoK.Sharma' S.Sarma 'S

s wE2 et €3 e= cap o

__'ADVOCATE FOR THE
PETITIONER(S)
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_ VERSUS =
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Union Qf India & Ors. RESPONDENT(S)

Srli A.Deb Roy,Sr.C.G.S.C for respondent 1,

Sri Y.K.Phukan, Sr .Govt .advocate, Assam for respondents 2 & 3,
-SEi. D.KeDas, for respondent No.5 and _ _ _ADVOCATE FOR THE
8ri K.N.Choudhury for respondent NO.6. ' RESPONDENTS

THE HON'BLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN.

THE HON'BLE MR K.K.SHARMA, ADMINISTRATIVE MEMBER.

l. Whether Reporters of local papers may be allowed to see the
judgment ? : ‘

2. To be referred to the Reporter or not ?

3. Whether their Lordships wishAto-See the fair copy of the
Jjudgment ? ' g

4. Whether the judgnment is to be.circulated(to the other Benches ?

Judgment delivered by Hon'ble Admn.Member .
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CENTRAL ADMINISTRATIVE TRIBUNAL,GUWAHATI BENCH.
Original Application No. 51 of 2001.

Date of Order : This the 27th Day of March, 2001.

The Hon'ble Mr Justice D.N.Chowdhury,Vice-Chairman.

The Hon'ble Mr K.K.Sharma, administrative Member.

sri Chandra Mohean, IFS
Conservator of Forest,
Central Southern Assam S.F.Circle. _ .
Guwahati. . ¢« o o Applicant

By Advocate S/Sri B.K. Sharma. S.Sarma.
- Versus =

1. Union of India,
represented by the Secretary to the
Government of India,
Ministry of Environment and Forest,
New Delhi.

2. The State of Assam,
represented by the Principal
Secretary, Deptt. of Forest,
Government of Assam, Dispur. '
Guwahati-6. ' '

3. The Principal Secretary,
Deptt. of Forest,
Government of Assam,
Dispur.

4. The principal Chief Conservator of Forest,
Assam, Rehabari,
Guwahati-B .

5. 8ri B.N.Pathak,IFS
Conservator of Forest,
Northern Assam Circle,
TeZpur .

6. Sri shashi Kant Srivastave, IFS
Conservator of Forest,
Northern Assam Circle,
m2pur . »

By Sri A.Deb Roy,Sr .C.G. .C for respcndent No.l
Dr Y.K.phukan,Sr.Govt. Advocate,Assam for respcndents 2,3 & 4.

shri D.K.Das,Advccate for respondent NoO.S,
shri K.N.Choudhury, Sr.Advocate for respondent NO.6.

ORDER_

K .K - SHARMA , ADMN LMEMBER ,

In this application the applicant has challenged the
impugned transfer Order NO.FRE.51/96/140-C dated 12.1.2001
by which the applicant has been transferred from the post

of Conservator of Forest, Central Southern Assam Social

VO LS o
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Forestry Circle, Guwahati to the post of Conservator of
Porests, Lower assam S.F.Circle,Bongaigaon and has prayed
for setting aside the order and continuance in the previous
post. The grounds on which the order is challenged that the
transfer is not in public interest; it is mala fide and in
arbitrary exercise of power and in vioclation of Governments

own policy.

2. It is stated that the applicant belongs to 1984
batch of Assam Meghalaya Joint Cadre jhas just completed 9
months in the preéént place of posting. The order of trans-
fer is sought to be implemented before consideration of the'
applicant‘'s representation. The applicant submitted repre-
sentation in the matter of transfer and postingvand deprivati-.
-on of promotion. In 1995 the applicant was transferred from
Karimganj and was posted as Deputy Director, Manas Tiger
project at Barpeta Road. Before he could join the same was
cancelled. The applicant was given posting as Planning
officer~IT in the office of the PCCF, Assam, Guwahati. This
order was again modified by posting the applicant as D.F.O.,
Hailakandi. The applicant could not join this post since

the incumbent did not give charge. By order dated 10.4.96
the applicant was posted as D.F.O.,Afcrestation Division,
Hojal. From there the applicant was again transferred as
DFO, Gosaigaon in August 1997. By modifiCationbof the order
the applicant was posted as Planning Officer-II. By order
dated 24.12.98 the applicant was promoted as Conservator

of Forest. Thereafter by the impugned order the applicant
has been transferred to Bongaigaon. It is stated that the
respondent No.5 Sri B.N.Pathak was initially proposed to

be poseed at Bdngaigaon and somehow before that coculd be

finalised the applicént was transferred and posted to

contd. .3
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Bongalgaon to accommodate respcndent No.5 at Guwahati.
There was no proposal for his transfer as he has completed
only 9 months in the post against tenure of 3 years.
Because of frequent transfer the applicant has been deprived
of his salary for considerable period of time compelling
him to take legal action. The applicant had approached

this Tribunal in 0.A.247/98 for consideration of his case
for promotion as Conservator of Forest. It is submitted
that on account of legal action taken by the applicant the
respondent No.3 is bent upon to do harm to the applicant.
The applicantvhas cited the case of his pending T.A. claim.
This claim has been pending for more than 2 years and
relates to his visit to Delhi in a case concerning Gevernment
of Assam, which had come up before the Supreme Court.
Aggrieved by the order of transfer the applicant submitted
a representation on 25.1.01. The Controlling Officer of

the applicant viz. Chief Conservator of Forest, Social
Forestry, Assam recommended the applicant‘'s case for
consideration. If any officer is transferred before the
completion of tenure reasons are required to be recorded.
No reason has been shown in the applicant’'s case. It is
also stated that the applicant is proposed to be released

from his post by 3.2.2001.

3. Mr S.Sarma, learned counsel for the applicant submi-
tted that the applicant has been subjected to frequent
transfers. He argued that mala fide has been alleged against
respondent No.3 who has not filed any affidavit. It is also
argued that respondent should not have disposed of the
representations of the applicant when the matter was sub
judice. He also referred to the record produced on behalf

of the Government of Assam and referred to page 114 and 116
of the note sheet and submitted that there was no proposal
to transfer the applicant. Dr Y.K.pPhukan, learned senior

Government Advocate, Assam who appeared for respondents

\ C LU L\LK}W,V\un contd . .4
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No.2 and 3 argued referring to the written statement filed
by respondents No.2 and 3. it is submitted by respondents
that the applicant ¥§ held the following postings during

the last 3 years :

*1.Conservator of Forests, 31.3.2000 till date
Central Southern Assam, Social
Forestry Circle,Guwahati

2 Conservator of Forests(Border) from 24.12.98 to
office of the principal Chief 31.3.2000.

Conservator of Forests, Assam,
Rehabari, Guwahati.

3.planning Officer-II,0ffice of from 16.1.98 to
the Principal Chief Conservator 24.12.98."
of Forests,Assam,Rehabari,
Guwahati.

From this it is clear that the applicant has completed
about 3 years in different posts at Guwahati. The represen-
tation of the applicant was received by PCCF and the same
had been rejected on 9.2.2001. As fhe applicant has completed
3 years at Guwahati he was due for transfer. The tenure
mentioned by the applicant is related to the station and
not to a particular post. As to the deprivation of salary
for certain period, it is submitted that certain periods
required to be regularised either by granting leave or
granting joining time, on account of applicant not joining
the post to which he was transferred. This matter is under
consideration of the Government as well as the matter of

retrospective promotion as Conservator of Forest.

4. The applicant had also included the name of Shri
Snashi Kant Srivastave, as respondent No.6. The respondent
No.6 has alsc filed written statement. He has stated that
by Notification dated 12.1.2001 he was also transferred on
promotion as Conservator of Forest at Tezpur and the order
was to be effective from the date of his taking over charge.

He has prayed for the vacation of the interim order issued

\ (_ k'\ﬂﬁ'LVl}\AV\HC contd..5



in this application, .so that his promotion can take effect.
Respondent No.5 Sri B.N.Pathak has been transferred in the
place of the applicant at Guwahati from the date of taking
- over charge. On account of the interim stay grantediin this
~ case respondent No.5 has not been able to take over his

, charge at Guwahati. Respondent No.5 has also moved a Misc.

. Petition on 12.2.2001 pleading that since the applicant's

: transfer has been stayed he continued as Conservator of
Forests, Tezpur. Respondent No.5 has in the meantime taken
- over charge of Conservator of Forest, Tezpur, with the help
of Deputy Commissioner in presence of Magistrate. It has
been submitted by the respondent No.6 that neither in the
original application nor in the Misc.petition 45/2001
respondent No.6 has been made a party. He has submitted
that as he was not a party toc the proceedings before this
Tribunal he had no information about the interim order
cdated 2.2.2001 of this Tribunal. However, on coming to know
about the subsequent order dated 12.2.2001 of the Tribunal
in M.P.45/2001 by which respondent No.5 was ordered to
continue as Conservator of Forest, Tezpur he has not been
discharging the function of Conservator of Forest. Respondent
No.6 has supported the submission made on behalf of the
respondents 2 and 3. Dr Phukan submitted that the transfer
was approved by the Chief Minister, who is also Forest
Minister. He also submitted that there was no mala fide in
the disposal of the representation of the applicant as the
same was addressed to respondent No.3. The representation
was disposed of on 9.2.2001. Mr K.N.Choudhury, learned Sr.
counsel for respondent No.6 submitted that the applicant
had been in Guwahati from 16.1.98 and completed 3 years.

The normal tenure at a station is 3 years. The respondent

\(\ Q'L}> L\LK%A,\p contde.6



No.5 who had been transferred from Tezpur in place of

the applicant has also completed 3 years at Tezpur. He also
submitted that Principal Secretary wrote a letter that the

order dated 12.1.2001 should be carried out by 3.2.2001

as the promotion of respondent No.6 was effective from the

date of taking over charge, he assumed the charge on

3.2.2001.

5. We have considered the submissions on behalf.of the
parties. The record produced on behalf cf respcndents 2 and

3 has also been perused. Though mala f£ide has been alleged
by the applicant the applicant has not been able to establish
as to how the order of transfer dated 12.1.2001 is mala fide.
The applicant had completed 3 years at Guwahati in different
postings. The applicant was due for transfer. There is no
mala fide, if the applicant is transferred on completion

of his tenure. Similarly placed person have alsc been
considered for transfer. Sri B.N.pPathak whe has alsoc
completed 3 years at Tezpur has also been transferred and
pcsted alongwith the applicant. The Tribunal normally does
not interfere in matters of transfer, unless these are

mala f£ide or arbitrary. The departmental head carrying out
transfer knows best suitability of officers for posting.
Judicial review of transfer orders is not barred. If the
transfer order is found to be mala fide or arbitrary, the
same can be set aside. The transfer of the applicant on
completion of 3 years at Guwahati is not in any way punitive.
It is a case of normal transfer. As the applicant has not
been able to establish that the transfer order was arbitrary
or mala fide the application of the applicant fails. No
interference is called for by this Tribunal in the order

dated 12.1.2001 as prayed in this application.

\ C (\,&(/\Qew
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In the result, the application is dismissed. Interim
orders passed in this case are vacated.

There shall however, be no order as to costs.

( K.K.SHARMA ) ( D.N.CHOWDHURY )
ADMINISTRATIVE MEMBER VICE CHAIRMAN
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Sri Chandra Moban, :
1IFg, Conservator of Forest, Central
Bouthern, fAssam, H.F. tircle,
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FAND

1. The Union of India, represented by
the Secretary ta the tipvernment of
India, Ministry of Environment and
Forest, New Delhi. ' P

<. The State of Assam, represented by
the Principal Secretary, Dept. of
Forest, Government of Assam, Dispur,
Guwahati~&.

4. The Principal Secretary, Dept. of
Forest, Government of Assam, Dispur.
4, The Principal Chief Conservator of
/2. 3‘24?/ Forest, Assam, Rehabari, Guwahati-d.
12 322l .
4@’p£~ a/ﬁhzfgwa) Bei B.N. Pathak, IF8, Conservator of
y,,n¢aﬂ¢,g¢47 o Farest, Narthern ABSHAam Circle,
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1. PARTICULARS QF THE ORDER __AGAINST — WHIGH THE

APPLICATICN 18 MARE »
The present spplication is diréated Cagaingt  an

order dated 12.1.2681 by which the Applicant has been
transferred from his present place of posting in

carbitrary and colourable exercise of power.

-7\
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2. JURISHDICTION OF THE TRIBUNAL

an

The Applicant declares that the subject matter of
the application is within the Jjurisdiction of  this

Hon ‘ble Tribunal.

Ge LIMITATION
The fApplicant gdecliares that the praesent
application have been filed within the limitation

period prescribed undenr Bection 21 of the

Administrative Tribunals Act, 19835,

4, FACTE OF THE CALE

4.1 Thét the Applicant is & citizen of india and as
saehy e is entitled to all the rights and privileges

gs guaranteed under the Constitution of Indiz and  laws

framed thereunder.

4,2 That the Applicant s presently posted as
Conservator of Forest, Central ﬁmﬁth&rﬁ_ﬁﬁgam, Bocial
Fmregt%y Circle at Guwahati; He-iﬁ aggreived hy his
transfer to Rongaigaon by the impugned order dated
innﬁﬁﬁig svern bhefore completion of 3 years tenure
posting. In  fact the Applicant has completed only @9
{mineg) months in hiﬁ present place of mmating; ‘Adding_
inéuit to the injury, now the Applicant is sought to be

released towards implemerntation of of  the order of

transefer @y En nefore consideration uf his
representations o pending before the compebent

guthority, hence this original application.

4.%. That the Applicant is .an IFE officer and he
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helongs to 1984 batch of the Aﬁsaﬁ?Meghalaya Joint
Cadre and he is posted to the Assam wing of the said
Jaint Cadre., Initially the Applicant was appointed in

the rank of ACF and in due course he got promotions to

~the higher gradeg of DCF_énd CF.

"4.4 That the Applicant states that going by the

sequence of events, it appears that the Applicanf; has

been subjected to various Marassments in the ‘matter of
his posting and transfer, deprivation of promotion from
due date, deprivation of salary, non consideration of
hiz cawe for promotion with retrospective effect
inspite of the order of this Hon'ble Tribunal etc. It

was -in the year 199% the Applicant was transferred from

‘Harimganj and was posted as  Deputy Director, Manas

Tiger Project, ﬁarpeta Road. Before he would jmih
there, vthe same was cancelled and the Applicant -méﬁ
gigeh posting as Planning Officer 11 in the office of
the PLCCF, Assam, Guwahati. This time alsa the ﬂrdér Wwas
ag&iny mmdffied and the Applicant was posted as DFO.
Mailakandi. However, éhe Applicant caufd not 'fake
charge of the post; since hé was not given charge by

the incumbent there. All these development took place

within & span-of 3-4 months. In modificstion of the

earlier order, another order dated 1£.4.96 was 'isgued
posting the Applicant as DFO, Afforestation Diviﬁimn;
Hojai. Th;a time the Applicant cou;d jain  there.
However, within a year hg was‘again transferred as DFO7
Gosaigaon in August 1997. This order was alsc modified
and  the Applicant was posted once again &s Planning

Officer~II. By an order dated 24.12.98 the Applicant
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was promoted  and posted as Conservator of Forest,
Border. Thereafter, by an order dated 2. 12,99, i.e.
ever - before completion of 1 year, the Applicant was

transferred and posted as CF in his present place of

posting.

Gopies of aforesaid ordersz are annexed B -
Annexure-l Series.
f

4.% That the Applicant has hardly completed 9 months of
‘wservice in his pre%@mt place of posting. Ry the

impugned order dated 12.1.20881, the Applicant -is now

;auughﬁ to be transferred to Bongaigason.

ey

& copy. of the notification dated 12.1.2001 is

(// 4.6 That tﬁw RﬁﬁﬂﬁﬁdEﬂtiNﬁu % was transferred from his
ﬁwe%eﬁt ﬁlame of posting aﬁﬁ Was pwﬁﬁed aa OF (HQ) at
Guwahati by & notification dated 25.7.20886. However,

the said Respondent did not join the said post and his’
mr&ar of transfer was mam&elled by & notificetion dated

v

s e

18.92.88488,  Thus the notification dated 25.7.72008 was

not given effect to in respect of the Re%pmmdﬁhﬁ No. 8.

Copies of the notifications dated 20.7.26008  and

18 .9, s are  annesed &% Annexure~3 and 4

M

respectively. .

4.7  That the dApplicant states that to the bhest of his
1/ infarmations initially it was the Respondent No. 5 who

was  proposed to be posted &t by the

Government., However, for the reasons best known to  the

o



A

Fespondents including thavﬂeapmnd@nt No. Ty tﬁw. gald
prmpésal which had eventually asttsined fimslity in the
relevant Tile was suddenly changed and  the Applicant
was picked up for posting at Hongaigaon ‘mn transfer
with thﬁ.%wle purpose of sccommodating the .REﬁpmndent
Ne. G at Gueahati. It has also come to the knmwleﬁgg of
the Applicant that there was no proposal for bhiws
transfer Vﬁaving regard te fact that he has completed
only % monthe of his service in his present place of
poasting and that since the tenure of posting is 5 years
he was/is oot due of such transfer. Howsver, things
shtarted m@vimg in the mﬁpm%i%a direction at cost mf‘thé
Applicent only  to sccommodate the Respondent No. 5.
Thus there ds no public interest involved in
transferring  the Applicant but it dis  the privaﬁé

interest which has out weighed the public interest.

4.8 That ss slready stated sbove the Applicant amidst
the frequent transfer order has been deprived of his
sxlary Tor & considerable period making & grievance
against which the Applicant has taken legal action on
ﬁia failure i get - the grievance . redressed
ﬁwmarﬁmenéally. Further inspite of the direction @f
this Hon'tile Tribunal by an order dated B.1.99 pasnsed
ih C R Mo E4?X?@ filed by the fApplicant for
consideration  of ‘hi% case Tor promotion  as  $F Cwith
retrospective  effect, nothing has been done w0 far.
Situsted thus the Applicant haes taken legal action  in

v

this matter also. ALl this have naturally attracted the

wrath af  the Reﬁﬁwndentﬁ more particularly  the

Respondent Mo. 3 which has now culminated. to the
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impugned order of transfer dated 12.1.2081,

»
.

4.9 That the Applicant states that the Re%pmndeﬁtﬁ mare
particularly  the Respondent No., 3 is bent upon to  do
harm tm'tha_ﬁpmliaamt. In this conmection the incident
o f thé Applicant ‘s going to the Supreme Court for  the
e i O T i 8
purpose mfy taking steps in & wcase involving the
Government of Mssamn may be referred to. The .Qﬁplicant
was  deputed to the Supreme Court by his cdﬁfrmlling
authmriﬁy iuog. PROF, Assam for taking steps in a8 case
invalving the Government of Assam. As per the said
directives the Applicant went to New Delhi and did  the
job  there. Accordingly post facto approval was sought
for  from the Respondent No. 3 by the Respondent No. 4 -
COVEering tﬁé period  of vigit of the Applicant o
Bupreme Court. The PCOF had written letter on 7.12;W?
which was preceded by another letter issued in Febr@ary
1999. Howesver nothing has been done so  far  for _tﬁa
Respondent No. 3 and the Applicant has been deprived of
hié Tehe ete. for the last two vears. But on the other
land  in respect of other ﬁiﬁilar situated officers
prompt aﬁtimm was  taken grahtimg the post fatto
approval  even before receipt of progress repoart, In

another incident inspite of the request of the POCF by

his  letter dated 38.18.99 for declaration of CF
(Border) -as Drawing and Disbursing Officer (DD

towards utilisation mf'fumd%, the Respondent Neo. 3 did
not give  such approveal resulting non _utiliﬁ&timn of
funds allotted 'amd meart for conpensatory
afforestation. Re it stated here that the Applicant WES

a Ao (Border) at the said peoint of time and he held the
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post till @.5.28680,

pe

Copies of the letters dated 6.3.99, 7.12.9%,.

25 01,99 and  BH.14.99 in the above context are

N

arimexed as Annexures-— S, &, 7 and 8 respectively.

A1 That the fApplicant states that being aggreived by
the impugn&d order of transfer the fApplicant has
submitied the representation on 25.1.2¢81 before the

Respondent No. - 35 through propenr chanmel. The

controlling authority of the Applicant i.e.w COF  Booial

Forestry, Assam has by his letter dated 29.1.2881
reconmended the Case of the Applicant for

consideration,

Copies of the representation and  recommendation

of COF are annexed &% Annexure—9 and 18

respectively.

-

4,11 That the ﬁﬁgliaamt ﬁtate% that as per the pblicyv
decision of the Government normal fenure éf posting 18
three years and -0 f for any reason  an  incumbent  is
reguired to be transferred before completion of thr?a
years debtasiled ressons are reguired to be recorded.
However, iﬁ the case of the Applicant no such  reasons
Mave been assigred and he has been made the victim of

the circumstances only to accommodate the nearsgr ONes.

In  the sbove context the Applicant relies upam'

the Goavernment circular dated 16.12.84 which has

again breen reiterated by issuing further
circulars B apfeeret! BB AUMwAbc 2 DT
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representation of the ﬁﬁglicént is still pending
for consideration by thé Government, there is &
move now  to release the Applicant from his
present place of posting by 3.2.2d861. In  such
eventuality the Applicant will suffer irreparable
loses and injury. [t is under this circumstances
that tﬁe Applicant has come under the prmﬁective

hande of Horn'ble Tribunal.

4u13~ That the Applicant states that going by the

Geguence of evernts it iz crystal clear that the order
af transfer of the Applicant though innocuously worded
but  in fact  the same is nobt so, but  is . founded on
arbitrary and colourable exercise af power. Same has
beert issued not  in o any public dinterest but by
accommeddate the Heﬁpmﬁd@m# Ne ., 5. There is both malice
in law. as well as in fact. The transfer order has been
issued with an obligue purpeose. This is.a fit case to
interfere the order of ﬁfanafer and also tm' DRSS .aﬁ
interim order as has been prayed for. Be it stated here
that - the Applicsnt is ﬁtiil continuing in his pveéenﬁ
post and he has not been relessed. The Respondent No. 5

h

(338

n

3
3

aleo not come to take over the charge from  the
Applicant.  However in view of the recent development
under  which the Applicant is likely to be released by

T et has forced the Applicant to move this Hon 'ble

Tribunal seeking urgent and immediate relief.

S LS

. BROUNDS FOR RELIEF WITH LEGAL PROVIEIBNS 3

-
H

2.1 For  that prima facie the impugned  order  of

transfer of the Applicant is not austainable and s



lizghle to be set aside.

D.E For that the impugned order having not in  ismsued
in  any public interest but having been issued to
accommodate the Respondent No. 5, the same is liable to

be mset aside.

5.3 Faor  that there being malafide and arpitrary
+

evercise of power on the part of the Respondent No. 3
towards issuance of impugned order, same is lisble to

e et aside.

5,4 For that the impugned order of transfer being in
viglation of the vaernment‘g own pelicy decision  as
grvisaged in  its cirmﬁlar dated 18.12.84 and the
subsequent circulars thereto and the Applicant having

completed only 9 months of service in his present place

cof  posting the impugned order is not sustainable and

liabhle to be set aside.

5.5 For that there being malice in law as well as of

fart, it im & fit case to interfere with the impugned

arder.

5.4 . For that in any view of the matter, the impugned

wrder ie nobt sustainahle in law.

The . fApplicant corave leave of this Mo bhle
Tribunal to advance more grounds both  legal as

well as factuzl at the time of hearing of this

éH. DETAILS QF REMEDIES EXHAUSTED =
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The Applicant declares that he has o other
alternative - and efficacious remedy except by way of
filing this spplication. He iz seeking urgent &l

immediate relief.

7. MATTERS  NOT PREVIOUSLY FILED COR PENDING BEFORE ANY

OTHER COURT

The @Applicent declares that no other applicatimﬁ,
@rit petition or suit in respect of the subject matter
nf  the instant application iﬁ filed hefore ény obher
Court, Aathority or any other Bench of the Hon‘ble
Tribunal ner any such application, writ pefitimn or .

swit is pending before any of them.

8. RELIﬁFﬁ BOUGHT FOR

Under the facts and circumstances stated above,

“the Applicant prays that this spplication be admitted,

records he called for and notice be issued to  the

Respondents to show cause as to why the reliefs sought

»

Cfor din this gpplication should not be granted and  upon

hearing the parties and on perusal of the records, be

pleased to grant the following reliefs

.1 To set 2side and guash the Annexure-2 notification

in respect of the Applicant and to allow the Applicant

do continue in his present post.

8.2 Cost of the application.

oy

3.5 Any ather relief/reliefs to which the Applicant is
entitled to and as may be deemed Tit and proper by the

Morm hile Tribunal.



F. INTERIM CORBER PRAYED FUR =

Under the facts and circumstances of the cage the
Applicent it ds most respectfully prayed  that  the
Hmn‘ﬁlé Tribundl ™ may pleased to stay/suspend the
Annexure-2 npotification sp far as  the Applicant is
concerned with & further direction that the fpplicant

be allowed to continue in his present post.

1;‘3: B Ao omuon N '

The application is filed through Advocate.

11. PARTICULARS OF THE 1.P.0. ¢

i) I.P.0. No. @ 5G 421977 )
ii) Date : "3;/1/9/60(
iii) Payable at : Guwahati.

.1

12, LIST OF ENCLOSURES s

Az stabted in the Index.
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VERIF IGCATION

Iy 8hri Chandra Mohan, sged about 44 vears, son of

Late Raghubir Singh, presently working as  Conservator

of Forest, Cemtral Gouthern Assam 8F Circle, Guwahati,

nf) hereby solemnly affirm  and verify that the
statements matdle o in parasgraphs ’i;}

79,9 (2, (% | a

are true to my

knowledge '; those made in  paragraphs 4,(3) Q/
671 fo ) " are true to my information derived
7 t4

from records and the rests are my humble submissiong

before this Hon ble Tribunal,

Ane I sign this verification on this the laﬁb— day

Palrpunary
of %ﬁ%ﬁﬁﬁjﬁﬁﬁln
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' GOVERNMENT OF ASSAM ~ AMNI ... o
FCREST DEPARTMENT ;::: DISPUR CERIES

S ey A
\\ CRDERS  BY THE GOVERNQR F
- NOTIFICATION - _
Dated Digpur,the 16th Dec'95,
‘ NO;FﬁEL§/957Pt/156 ' In modification of this Department

Notification No.FRE,23/91/220 dated 2-11-95, Shri Chandra -

Mohan,IFS,Deputy Conservator of Forests, 1is 1n:the ’ -
" interes ' d posted as
interest of pubilic servios, transferred an
‘Divigional .Forest Officer,,Hailakandi'Division,Hailakand;,
with effect from the date he takes over charges viee

Shri DiliB‘K%mar Das,Divisional Foreast Offiocer

.'. franaferred, : , : i
{ te d

.NO.FRE .3/90/P£/150-A : Oy relief, Shri Dilip Kumar Das,Divisional

 Meni
Cop

1. The Aeeountant General (A8F )as

. ‘Forest 0fficar, Hajlakandi Division,Hailakendi is in the
" interdst of public serviee transferred and posted as

-~ Divisional Forest Officer,.F,R.S.Divisi on,Haflong with
effect from the date he take? over charges vice
Sri J.S.Bey,Divisional-Eorest Officer,Consolidation
| inision,Harlong 18 relieved of the dual charge.

i

Sd/= C. K. Sharna,

Addl;secrétary to the Govt.of Agsam,
Forest Department,Dispur

o No.FRE.3/9o/Pt/1so-B,
y forwarded to -

he Conservator of Forests,Southern Assam Circle,Silchar/
ills Cirole,Haflong.

?ri Chandra Mohan IFS,Deputty Conservator of Forests, .
/0 The'Principal 6hier Conservator of Forests,Assam,
‘ehabmﬁ,Gquh@ti_ai' .

T ih?}ﬁnilip”Khmar Das,Divisional Forcst Officer,Hailakandi Division,

of information of Chief Minister,

10.The P.S. to thae Minister of State(Ind,)Sosia
WilA Lifa,Assam fop favour of inf

11.The Deputy Director,Assan Govt.Press,Bamunimaida
for publication of the above notif

iailakandi fop hecessary action,

1 Forestry and
ormation of Minister,

n,Guwahati-21

ication in the nexttzsue of
the ASSfm ??zettf. o
12.-Pe raannT €178 “oF *tha offiocara, By\order ete,, :
: | ~ '
Atlessd Addl.Secretaty”to—the Govt,of Assan,
Lu%%»uu@: (lug~ Forest D¢ tmant,Dispur,
Pduscats : ’L,""‘ &

!'
|
i
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R ST - Datad Diapﬁr?the*10th_ADP11p1995~ BN
(1 NOJFRE,3/90/P£/161 ¢  The transfer order 188ued vide Notification

i e e e = R
. -

o bea D1y iatonalsForeat Offiner,iailakandi Div
ey .M"’f,‘}_é . -t N NS oy , Y
,;gﬁ\ﬁ,ﬁﬁwhgreby1cqnpellad‘w1th,immediate effect and until'» ) o
i NOFRE3 /90/p% /1614 + "In modification of thig Depaertment;notiTioation
TR '
EA ] W

o ngth-Diﬁfgidn,ﬁojai.wxalisved of the dual charge, = . ' ;

Sl NOFREL3/90/PE/150-A, dtd. 16,1 2.96 in resg

]

XY ‘}"
/,

ct of Smry Dilipbkr;ﬂiJ‘
i%4on,Hailakandt: is.
er orderg,

£ No.FRE13/90/Pt /150 dtd., 16.12.95, Shri (;Handr\a'_;M‘ohgn,;Fs':,j:_)g'p'_u_“h‘,’f 3
6’1".#”' BRI . : ,

¥
AR

,ggwacﬁﬂﬂdrvator of Forests, ia in the intarest of public aervite o
ligint strahsferred’ and posted as Divisional Forest Officer,Central Agsam.
ey e TR , " takee

e _;.‘ﬁiig(ﬁ‘mgiicr_g‘gtgvtion Division,HeJal with effeot from the date he tokea

t';’~p_ai'a“‘£g‘,'r?:'lj?{jiﬁ.d;’é_.p ‘charges vice Shri B.B.Nobis,Divisional Forest Officer,Nagaon
H M “,';";‘)". - l' ) . g™ . o -

thfk-uuf',_tﬁ"i By ‘ Sa/-A ,B,Roy Choudhury, R
',3;-?@}fg;g RS ’ Deput¥ Secretary to ‘the Covt.of Assam,.
| "X}f: .‘;4f;}:'- ‘ . orest»Department,Dispgr S
"‘-;. f“‘ 1 le? '(..' 1 ¢ + * - . , B 7 B PR
-(}-Yena;No,FRE 3 /90 /Pt /1613, Dated Dispur,the 10th April,1996. .
“t Cop +forwarded £0 e , . ,
{ﬁf1,g he; Accountant General(A&E)Aaaam,Shillong/Bhangagarh,Guwahatirs.
2 2, 'The'Prinoipal Chief Conservator of Forests,Assam,RehabarirGuwahatl~8
- 3. .SHri Chandra Mohan,IFS mag ba directed to report joining 1mmediately, :
{o -~3._~a._r'l?ng'C‘lxiet'gc_onserﬁva{:orfor orests(T & Admx)AaGam,Radgarh Road ,Ghy~3,
L, 40 b4a The! Chiaf Conservator: ef Forests(R E,& W.P)Assam;Guwahat>—2h.
' 5.'The Consaervator of Foragts Southern Asnam Cireln,34lohar /Northe .
Co Assom Cirole,Yezpur/Aiills 61rcle,naflong. ' o '
G+ Bhed Dilip KroDan,Uivistonal Foraat Officer,Hntlnkandi Divinion,
Hatlakondd.

7. Shri Chandra Mohan,IFS,Daputy Conse
"~ Chief Consefvator of Forests,Assam,Rehabari
his

: 1 posting immediately and to submit thae
- raport of complience accordingly,

8. Shri B,B. Nobis,Divisional Ferest Officer,Nagaon South Division,
Hejai.Ha is directed to handover charge of Diviaiongl Forest Officer,
Central ggam AfforastatlonADivision,ﬁojai to Shri Chandra Mohan,IFS,
-as and when he repcets for 'Joining., '

{2« Shri Joy Singh Bey,Divisional Forest Orfiéer,Consolidntion Diviagion,
: Hoaflong for nformation, f ‘ "
[10+The Officer-On-Special Duty to. the Chidr Minister,Assam far favour

., 9f information of Chief. Minister, . \
v [11.Tha Daputy Director,Assam Govt;Press,Bnmunimaidnn.GUthnt1«21-for'

favour of publication of the abovae notificat fon in. tha noxt issue

of the Assam Guzettae, | ~ | 4
12.‘Parsonal file of tha offiears’,

By order eta,,

e ;;..-\) \ X '.‘.»-7 'bi:‘/‘
Alleed L Lot YAS "!\1\“1 G-
ﬁan‘ ' ' D@putg Secretary to thn,bov VDf‘A-ﬂﬂmﬁ' {
, ey orest Department,Dispur -
' ﬁ?j{)ocqz T '

!

A 1
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SCEnriIEs

GOVERWMENT OF ASSAN
FOREST DEPARTﬂENT s¥eereerss DISPUR,
ren Coodn g “ .:-_ -

[N S ‘.
*  ORUERS BY THE GDVERNOR

ATV R
| . A
A .q.‘t' MUTIFIERTIQNLH Jn.ﬁf’ R

) .o . ot . .'h ,.'

‘. : Dated qupury bhs 1st Auguat/97‘

ANt v Il,’.r' L I { 1 ., . . r

-
$

0.FRE,’ B/QG/Q_/?S ; In the xnteta“t o?”publlc snrvxcu,

heCampnt

" Shri R.N.-Brdhna, DuFeDi, . Kachugaon DlVLSlon, isf
‘.trqnaﬁurred'and pOSqu 39’0 C Fi (Publicity)attachad
to ChlaF Cbnseruator of Forests (Soc1aL Forastry)
Assam, Guwahatiiuith, effoct from tha datu ef taklng
- over charge vice Shri K.N. Psgu, D.C.F, transFerred.

AR C o ot

NO.FRE. ng%lééhb .', voAn aa,x\eual. md\mahcn o& tho
_Gout. Notification No.fRE. 135/50/255, dt. {797
Shri KN, Pogu, D.GiF. '(p'um\cz.ty) m,t;dcnaa to Lhu
thloF Conservatbr of Foraéts (aoc1al Fbrastr/) ﬁssan,tn
Guuahati is: transFerred “and pastad .88 Q. C F.,atgached
to tha Consaruator of Fcrests 'hor‘hern Assam ClTClQ,
Tezpur with effact Prom tha data of taklng over. charga

Ay

against the exxstxng vacancya

NOFRE, B/QG/Pt/25~B -2ialnnthe intarest of public service,
Shri Lhandra Mohan, IFS, Central Assam Afforestation

C Oivision, Hojal is trensferred and posted as D.F.0,.,
Kachugaon 01v1310n with effect from the date of - -taking

fr » .t

ovar chargo vige" shri RN, Brahma tranaforrad.

VU FRE. 8/96/Pt/25-C ¢ In paftiol modifitation of tha
Govts Notification No.FRE, 2/91/Pt, J1/136~A,

dte 177,97, Shri S, Nayak, O.F «Us, Sonitpur East
Division, Biswanath Chariali is transferred and
posted as Divisional Farest Gfficer, Central Assam
AFPoreagatian Civision, Hojai with efPfect from the

date of taking aver charge vicae Shri Chondra Mohan,
IFS, transferred.

Sdf =~ H, ‘Sonoual,
Comnwsozzner & 3ccy. to the Govt, of Assam,

%h%Zf%QJ %—\ 18t Departnent, Oi spur,
GQ%@%G%“O““” : , Cantd....2..
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HOTIFICATIUN

Pated Vispur, thse 5th Oscember/67., .

f.tie, 51/96/98 ¢~ Shrl H.0.8. Tanuwar,LlFebyy Divicional Fmruaf

| Officer, Eesturn Agsam Wild Life Uivision, Bokakhat ig
promo tad fq\the rank of Conscrvator of Forusts and postud
a8 Consurvatar of Forests (Wild Life) attachad to the
ChiuP Consarvator of Forasts (Wild LifPu) Asoum, Guuuhati
uith afPoct Prom tha debo of teking ovar chargo vicu
Shri'NGC. Malakar,l .fF.Y%., Chicf Conscvrvator of forusts
(Turritorial), Assam ia relivved of the additional chargu,

NOFRE., 51/96/90~A :~ bhri PB.S, Das, Omrxctcr, Ausam Forcst
Schoul, Jalukbari, Guuahati iec in thuo inturust of .publi

gorvicy trangforrud and pogtud os Divisionnl Forest Officer
Egstern Assam Wildg Lifu Division, Bokukhat with affuct
from thy dabu of taking ovosx churﬁn vicn Shri R.DeS,

Tanuas, 1.F.4%. promotod.

MU FRE, 51/96/90-8 - In Lha interust of pubilic soruica Shra
8.0, Nobis, Flanning UFfPicer-II, attached to the officy
of the Puincipel Chiuf Consunvnton of Forasts, Assam,
bowettabid 13 bransforroud end pnstud s Wivisionoel Forost
CrPLeer, Kachegeon Jiuvision with offoct from thu dote oY

Lalddng over charge aqguinst the cxisting vacancy.

Ju,FiE, 51/96/90-C = In pariial modificetion of vh: Gavt.
NuLiTinJiion Nu.rf', 0/96/Pt/ 200, dte 1=0-07, Hhrni

.~p&~ e a — A -

Lh“n(J.nl!uh.nw I.F L ia pouted an s PLaon ing Officur
er;
]

—

) thuuhud 5o the office of &h fr rinciool thlhf Consooveton

, o Furuttn, Assarm. GUTWGEI VI “5HTL .0, Nobig tranaforrud,

$d/~ H. Sonouzl,

Commissionur & Sucy. tc thoe Govts of Agsam,
Forost dnnartnant, Ol Gt a

C(.Ji-tda. » & u;‘_rpc
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GUVERNNHT UF ASSMN

\ ’ FOREST DEPARTOLGIT 531t DISPUR.
\ . RELELLEEE
| OROERS BY. THE GOVERNUR
, NOTLFIGHTLUN

o ' Dat=d Dispur, thue 24th Dapember,1998.m_

MU, FRE. §1/96/116 - Shri Lhandra Moban,IFS (RR~1984) Planning

R R F G T T ntbachod to b principnl Chiaf Consarvator of

Forasta, Hssnm,Rﬁuunhntiwu is temporvurdly promatod o nfficiota
an Conauruatarn of Forasts in the senle of pay of fse 16,400~
450-20,000 and puatud a8 Canourvator of Foraats (Boxdar).
officy of thu Principal Lhiuf Cunsurupstor of forosta, Rosam,
Guwahnti, vice dhri 0.P. panduy,lFS, Consprvator of Forusts ,

‘ (quul0pmunt) ruliuovud from tho ndditionol chargus ; .

——

i
Sd/- H. Sonouwal, ‘
Comulssioner & Sucy. to thu Govi. of Assam,
" Forust Departmunt, Dispur.

Momo HolFRE, 51/96/ 1161, Oatod U4 gpur, thn 24th ‘Ducembur, 1998,

Copy to i-- T :

1. Thu neeountont Genural (A&E), Asanm, Bultola, Guuwshoti- 28,

2. Thu Principal Chiuf Cong sxvator of Furusto, nobom, fohabinrd
Ouuabati--0. .

3. Thu Undur Socrcotory to tha Jouvt. of Indin, Ministry of Envi ronmunt
.and Fopgsts,Parysvaran Bhawnn, C.0.8 Complux, Lodhi Rond,

Now Dulhi- 110003, 4 ,

4.7 Thu Commissioncer & Socrothry ta thu Gavt, of Mugholiuyn, Shillang.

5, Tha Chiuf Congurvator -of Foruscg (Social For:utry), Assom,

' Zoo Narangi Roed, Suwshati-24. o '

6. Thu Chiof Lonsurvntor of Forasts (wildlifa), Assem, Ruhaobari,
Guunhati-0. o

7. Tha Chiof Consurvator of Foroata (Turritorinl), Ass=m, Panbozar,
Cuuchati—1a

8, The Chiof Consarvator of Forosts, fl.suarch, Cducotion ond
wWortdrg Plan. ngaiad, Suwehati-24,

9,  The Longarvator af Foraots, o e o v e me o . . . .

10. Uhri 0,8, Fanday,lfy, Conservukaor of forasts (Dovulcpmunt) N
Guuahatioe

11+ Shri Cnandro Nohan, 15§, Plenning Ufficer-I1, offica of tho Principal
Chi-» Cansorvabor of Foriues, assam, Rehobard, Guuwshati-8a

12. 1ha Oilvivional Forust Ufficuar, . ‘ . . B . . . .
L * _0 1] . L i L] # ID " »
13, P4, to tho linistur, Forush, d3auf, Dicpur, Guwuhuti-6 for
info-mation af tha faistor. ' -
4 b v i . . . - .' ‘ < , .
4, P.bS. to tho MAinistar, Socicl Forostry, {gsam, Dispur, Guushabl-f
fox Information of thu flinistir,
j&. vav.to tha ﬂiniut;r of Gratu Forust, sasam, Dispgur, Guwahuti-6
fur information of tha fiinialiur, '
16, oy tn,@hu Chiuf becratory. »ganm, PDiapur, Buushati-~6 Por
information of tha Chiot Sucratary. ’
17. The Uuputy Directos, nsvam sovi, Profs, Bumunimai dnny
Guwehnti-21 for publicetion 0F thao above Motificution
im Sha onext Leuus of thg aecea Gozetto.
18, Poarsonal Fily of tha aflicars,
By order aiC.y
Y e P AL T R ol ‘
Joint Socrpudmfy to the Lovt. of hssaom, )
- prust Oupartmunt, Dispur. '

Hes)

k)
o oo~ e s
Kl
EELhLE
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CERIEC
COVERKNMEMNT UF ALSAM
FUREST DEPARTHNANT 23632

ORDERS BY. THE GOVERNAR

NUTIFICATI UN

Dated Qispur.ths 20th Oecember, 1999,

6/S0/143 i~ In the interest of public service

’ NDQFRE.

the pcst of Conservator of Forests (Border) presently
attached to the Principal Chief Lonservator of fForests,
Assam, Guwshati is haraby uithdrawn and attachad to

tha Chief Conservator af Forests (Torritorial),Assam,

Gutwiahati with immediatoe offoect,

6/92/143~A :~ Un buing withdraun the post of

NOFRE.

Consgrvator of Furusts (Border) from thu office

cf tha Principal Chicf Consorvator of Forusts,

Aggam, Shri Chandra Mohan, IF5; Consorvator of Foraosts
(Bordor) attached to Principal Chiaf Conservator of
Forosts, Assam is in tha intarbst orf publie survico
tronsforred and postad as Consenvator of Foroests, )

Coantral Southorn dAssam Sacial Forostry Circle
3 J 4

iuwahati viece Shri R.M. Onbuy,IFS, Conscrvator of ‘

rarestss

_6/90/443-B:~ In the interast of public scrvice

Shri R.fM. Dubey,IFS, Conscrvator of Forusts, Contral

Scutharn Assam Social Forestry Circlo,Guwahati is
transferrad and post:d as Consarvator of Forasts
(Border) attached to tha Chief Consocvator of Forests
(Territurial), Assam, Guuahati vieo 5h0i Chandra

Mohan, IFS, Conservator of Forasts,

Sd/~ A, Jain,

‘Cammissianer & Suocys to the Govt, of Assan,
Forest UOupartmaent, Oispur, -

Cljl-ltdouorp:-lzsh '



Memo No.FRE, 6/90/143-C,

Copy to :- g B
' Tho Accountant General (A&E), Assum, |
' Of Forests, Assam, Rohabarl,

1)

3)V

95)
10)

11)

s ,3 dyyyf j  .. '{ EELEEEE
,.&kax sgﬁfy ' ! |

L

Jdatued Uispur,t

Bultola, Guuahati-28,

The Principal Chiaf Consaruvator

. Guwahati-8,

Tha Sccratary to tha Luvt, af Mugﬂaljya,
Dgpartmant, 3hillongs : '

o —

-4

the 20th Dacumbér,1999¢

Frnront & Environmont

Tho Chiaf Conservatur of For.sts (Suciul For s fry) 3sam, -

2380 Narengi Raad, uuuahati~24.
Guwahati-8a - I

: ) N . . \
Tho Chiuf Conscrvator 0F Furuats (Turritoriol)
buuahat1~1a ‘ ‘
The Chis® Consarvator of Forests, Rqsu:r h, Edusation and
Working Plan, dssam, Guwehati- 24 :

The Under 3ecratary to tho Govte of India, Ministry of

Envirunmcnt & Foruosts, Paryavaran Bhawan, Ceudl. Complox, .

Lodhi Road, Mew Delhi - 110003,

The Eansgrvatur 0P FOrustsS, « « o « + & o o 0 o e e e

¢« e . « e _a - [ (3 .
.Thea Jl\/l"l)ﬂ al erm*t OFFLCAT, v a = v e o w o« o -

. . » L) . . » » . .

Shri it.M. Dubey, IFS5, Consurvatiorn of Forusia, Contral Snut

nasam Sucinl Forustry Cirele, Guhntd 1, ‘ _
Shri Lhand;ﬁ Mohan, IFS. Consurvator o? Fur;stg'(BnrdJr),

attacied tu Lthz Principal Ghiaof Consurvatar of Forazsts, hssam, -
Riehabari, Guuahati-8, . : - :

@

”*Tha“cﬁidf'UJn urvator af Foruste (i lﬂllfu), ngsuﬂ, R“hdbarl,

tasam, Panbazar,

horn

Thi P.S, to the Minis tbr, Forust, ‘nﬂn, Qi spur, Guuahgti-6

for lﬂrdrﬂﬂb‘dﬂ of tha Ministora

Thz Peos t “tha Mlnlst v of Stato, Furust, Aaswm, Dlspur,
Guuahati-06 for lnfurnatxan‘of tho fiinistor.s o

Tha PeSe to tiog Chicf bquGt]fYa H:ojm, Oiapur, Guuwahati-6

Por information of the Chiof tiershary.

The Do puty JLLuCtJr,AHSQJN Govt. Pross

Bursonal Filu.

By JI.‘dL}I' \th.‘,

l r)/
' Aps \--—,/" = ’/ - (,L,&(’

f

.
§ b
.‘"’/ ’

qunt‘ﬁ&crataﬁﬂ“fa tho Govt. 3P Agsam
o b

%n/Fdrust Danartment, JLSpur.

_ . Bamunimalidan, GUuahdt1~21
for publication in Lh) naoxt issua af thoe rgsan baz*ttu.
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NO;FRE.51/96/140—Q_: On relief,

\
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GOVERWMENT OF ASSAM' |
FOREST DEPARTMENT

a o
- o a

s 'DISPUR

i ORDERS BY 1THE GOVERNOR

‘ vl |

R

 MO.PRE/51/96/148 i\

Scale of F}F.S. ih the rark ot
Scale of pay of Rs.

-HOTIFICATION- *
CE .: L aDafed*DiSpur,thg iZth danuary,ZOOI.
' EARY] :. . DA . L

~.,shii-n.x11Vasu;1ps(Rn;igdsx;Jpgyisional Forest
Vfflcer, Nagaon .South®Divisios Hojal is promoted to super time
-onservator of Forests in the
16,400-450-290,b500/- P.M. and ‘

posted as

Conservgtpr of Forests(Development), in the Office of the
Chief Conservator of Forests,Research,Education and Working

Plan;Assam;Guwahati with effect
charge vipe-Shri D. Mathur
from the dual charge.

MO.FRE.51/96/148-h .

from the date of taking over

+IFS,Conservatoxr of Forests relieved

Shri s. K. Srivastava,IFS (RR-1985),Divisional

Forest Office;,Nagaon.DivisiOn,NagaQn is promoted to-supertime

Stale of I.F.S.

Conservator of Forests,Nofthern
.o effect £rom the date

of taking over charge viece.

JAn, the rank mf Conservator of Forests in the
pay SCalelof Rs.16,400—450L2O,OOC/;PﬂV..and pos ted

', as

Assam Circle,Tezpur with-

5 éﬂﬁéxur_a!: 2]

0.FRE.

Jm Shri B. §é¢;ﬂ
Pathak,IFS, Conservator of Forasts transferred.. . . oty
:20n relief, Shri B. N.

21/96/146-B - Pathak,IFS,Conservator of
Forests,quthern Assam Circle,Tezpur is in the interest of
public service transferred and rosted as Conservator of
Fo:ests,C%ntral Southern Assam Social Forestry_circle, ;
Guwahstl with effect from. the dats of taking ovar.charge vice
Shril Chandra Mohan, IFS |, Conservator of Forests transferred.

-

\

e

Shri-Chandra Mohan,IFSjConseryptop of

"Forests,Central Southern Agsam Social Forestry Circla,

. D . . . : ; '
Guwahatl 15 in tre interast of public service . transferred and oo
posted as Conservator of Forests, Lower Asszam §.F.cilrcle, -

Bengaigaon| with effect. from the date of taking” over charge
vice Shri M.M. Sharma, IFS,Conservator: of Forests transferred.

1~ . W . . . . . - i . . "
NO.LRD.51/96/140—DI: Cn relief, shri M.M. Sharma, IR Conservator of

1)
..t

HO.FRE.51/96 /140-5

2, 3
Forests,Lower Assam S.F.Cir¢le,Bongaigaon. is in the inte

rost
. 3 i . . '
of public sirvice: transferrod’ and postaed’.2s . Principal,

‘North Bnst|vorest Rangers! Collegé,Jnlukh1riquwnhetf.witQ.
effect from the date of taking over charge vice ghri B,BJS
Phar, IFS ,Principal trangferped, !

* b

i , ancd in the interest of public‘édrvic:z,
2 0n relief), The services of Shri B.B. Dhar,IFS

MO.FREL51/96/1.4n 3

’

Principal, [North East Forest Rangers! Collage,Talukhard,
Guwahatl are placed at tha disposal of Karbi Anglong Autonomous
Council,Diﬁhq [or his posting 25 Conservator of Fore'sts, '
Karbi Angldng,Diphu gainst the aexisting vicancy. !

Shri. 8.

Brahma, IFS, Conservator of Forests on.d '
in the interast of nrublic .services
transferred and poztoed as Conscrvator of Forests,Eastern
ASSam Circl%,dorhnt‘with effzot from tha dats of taking

IR F LA | D - e -~ -
PRCENR PR e

) - i ey C i
AL RO L e lnnnryatan s o

return from leave is

IO PR S S -

T T
RS ]‘(_;—‘J::J‘Ld
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hil s modi fi0d this Departeent's oarlierx 4
Notificatl on - PRNLA/90,/7 AR-n,  Fil 222522020, e
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s : : ..
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NO.FRE.51/96/140-G ¢ On raliaef, ShLl D. Haraprasad, IFS o

Conservator of Forests,Zastern Assam Circle, Jorh*t is in

the interest of.public service’ transferred and posted as
Conservator of ﬁﬁrustb(Wildllfe)1tt1Chpd to- Chibf ‘Conservator
of Fore&ts(Wildllfe)ASonm Guwahatl iwith effect from tha date
hé agsumes chargfs aqnjnst Lhn uxistinq V1C1nPYJ

s)d/"' " . J‘lin, r

S PLinCipJ] Seécra tary to the' FovL.uf Assam,
: ‘ Forast DOpermnnc DloPU]

1
A

Memo Ho. PRL.gl/ 6/14041 P UHth DlSOUI the: 12th Jaﬁwa;y,EOOlU'fkl“

Cop¥v Lo P '
1.3'Th°_chount1nL Ln rﬁl(A&E)As sam, Bultol Fuwuhati 29, . : o
2s  The Princ1pxl Sccruflry to Lhe Govteof Mcqhwlwya Porbst 1nd
Environment D(*pU .,uhillonq. . C et
3a  The Principal. Chief (oner71toq of Eor>sts Aqsum Guwahati g, :
4e The pP. iwvapﬂl Chicf Poq ervator. of Fo rests , GoOvti0 r'Meghalﬂya, T
Shillong. . : R :
5 The Chicf Consérvator of . Forests(SF)Assam, Guian 1€1:24. .
€. The Chief Conservator of- 1'or',b**”(Mllldllfe)‘x‘ ssam,Guwahtli-8.
v 15 Tha Chief .Conservator ‘of Fores ts(T)Assam, Panbazlr ;Guwahati-1.
Po  The Chief Cons:rvator of TOI;S*u,RQSJQIFh Lduc‘tion md wWorking
~ Plan,Assam, Guwahatd - 4. :
95 . The Under Secretary to the Govt.of India,Ministry' of Envirenment &
Forests, Paryavaran Bhawin,C.G.O. Comp.lex, Lodhi Road,New Delhl-110003" -
19« The Principal Secr etary, Karbi Aglong Autonomous Counci 1, Diphu with - o
a reguest to dfssue notification of posting  of Shri B.H Dhar, IFS.
11. The Cons EXVator of Forasts o
. {
12+ Shri B.N. Pathak,IFs, C. b.,Nothnrn aAssam Circle, Tezpur. ! ' :
132 Shri B.B.Dhar, Irs lencnpal Morxth. Eﬂbt Forast DingPL st Polleg« -
: Jiiuybarl,Cuwa11*J 14. . , o
14+ Shri M,M.'Sh‘rmx,TFS,C J.,10w®>r A%"am SP Cinrlh,nanﬂlaWJn.

C15e Shrd Be Brabmna, Irs Cele (om0 leave), c/0 P.C. C.F,Assam,Guwahati~9. ‘
16e Shri D. Ha rﬁnraojd TIPS, C.Fo, Bastern, Assam Lilcle,Jo:%vLa*-? o
17. Shri Chandra Mohan, IFS C.L.,Cpntrwl Southurn Assam- S F. Cl»cle,

- Guwahatiel, ' :
18%. shri H. quq v, IFS,DFO, waqaon Sﬂuth DlVlSlOn HOqu He i d;rected L
O pre egq for taking over chiarge of his néw assignment af ter '

handin j over charge of Magasn South DlVlolUn to the seniormost
NeCa¥o of the Division. : T :
19+ Shrl 5.K. Srivastava,T I¥S,DrO,Nagaon Division,¥ajaon.lo is directed
bt preoceed for taking: aver charge of his new assignmant after
handing over charge off Nagrecn Divne. to the Seniormost ACE. of . the-
CDivision. o : ' R '
28, Jhe pivisional Forost Officer,
21, -the DP.S. o the Chizf Minister,As ﬂm,Di spur for favour ol
Infornstion of the Chioef Man<tnt. 4
220 The Pud. to the Minister of State Forests,Assam for tjvour of
- dnformation of the Ministoer. '
234 1he PLS. to the chief s reratary, s o for favour of iniwlmltinn of Lo
B the Chiaf Secret V. . r
Z4. The D«pui/ Dircetorn, sasa Govt. Press, Bamanimad dﬁn,hnwﬂnlfi 21 for‘
© o publication of tho rotilication dn the nest 1ssu2 of the Assam R
Gazette. » ‘ e ' ‘
259 Porsomal Fila o Fhevy soffioors, By order ote.,
Von e,
T e ll—
Joint ogcxrw;>ry tc~ 1hc~(1\vt.qyf Azsam,
- - % L@znwt Laopar tment, Dispur
' {“éyw - '

v:._.b-‘.‘- ~ . ' & -
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-GOVERN.GNT OF ASSAM 4 70
FOREST DEPARTNMEIY  tr1: DISHUR

.

PRI By ey, COVERAR ' . ,
CHOTINLONSION ' L

JUDES R TN T

-  Day od Disg pm.,thca ,m,h uuu,woo
. 3N .
110.FRE.96/80/243 1 . Cn,repastriation from CcnuLaP _deputation to

hio parent chdre, Shri Suresh Chand, T S, CancrvaLor of
Forasts(Central) is in the interest, of pub)ic service posted

J as Conservator of orest" Ccntrn’. uram ercle,Fuwa1a£1 with
; reffect fbom\thc data he takes overfchafgpsfviue Shrl L. D.

f\dhiknr,l IS tranoferved. 0 T T T ¥ ’

v e et A o e

DL

o . HO.FEE,96/894g4§*Q : vilthout prejudice to: and" pending aeClulon in
'conh“rtﬁan with the stay order dtd. ?1 G 2000 of 1ne H@n'b1é
Gauhatd High Court in ¥.p (€)1 4053300/?000 0n Lfan fer CIdﬁf
of 8ri n. Dfﬂhmd,TFb,COnaer rator of ror@stn,@outhnrn Assam’ o

circle, Silchar dtd. 22/5/2000, Shri 1D. Adnikari,IFS,,
Congervator of Forns Ls CcntAa4 Assan ClZPlG uwahatﬂ 15 in

-

. U

tae intarest of putiic service tLan ferrc and DO"tPu as
“onservator of Forests(Mevelopment) in the offic e of jthe ‘
Chief ,Conservator of Forests, heueakch,ﬂduvauion anpfwﬁrkiﬁg !
“Jan Aq«am vith effect from the date he takes ovaer L‘axgea j?l;
vice Shri D. dtnur Irs, Conocrva?or of Foreutﬁ_I@lLGVed,Of' "

1hn dual Phacq0~ . T A :

5

i, ALD.QG/B /243-B + Ghri S.K. Sen, IFS Conq rvaLor of Forrstu(” Q) §
. - 1% in the intercst of public service, Lranufexrod and posted iy’
i ' At Conantuyator of Soraqate, Horthrrn Agssam C:chn,Tomnur wi th §
f
H
§
i

eLtect from the date of teking over charges vch uhrﬁ B N
7 - .
P Pathalk, TG, Conservator « Forests tranwfﬂrrodsn

) , i . g' N .
! ”//“”"QE 26/80/243-C : Shri.B. N. Puthuk.l 5, Conaervator ‘of Forests, Lw'

£

j

i

)
_ Mouthern Assam Circle, Tezpur is in- thn 1nture t;of Juinc

soxvwiia, transforred no'“nchd aqzconserVaLor Qf Td# »La(” 0)
it
N,M:%thh effect from the date he takes ovor chargn ;VICQ%,

der oo PPy
Lo Shri s. K. uOh,IFu, Con n;vator of Forﬂsta transferyed.

. . e - . Sy . Ty

-

e

]

o
)
|

i

- - —— _———_——»—..
7
[
e £ = = e e

“ '

()é_S‘C)‘ ' [y . .- . . T “: !

!
. v - o e !
; . S/~ A. Jain, . SR P
] h) ¢ ; . v v
/7/5 20Ub; Commissioner & Scay. to the oovt.of_Asdum, A
SR Forest Dapartment)pispur .?f}-f ‘

s e

- . ¢

i

i
. r“r)r\lzlaa.a/? C_L

f;ké%%z/%bo T . i

’
1
!
i
3




GUVCRNNENT OF
FL]N t::'.JT ..)sip'U%T”d“T H

f

o
\&’

)
1 : ;

MS‘/\]/ ] 7(\}340
RN ’\‘6\0\\

s
H
G

‘
A
]
&
Y ol i
{,l;hfs,uh‘u 4\4'3

UGS DY THE WL O ‘ ‘ .
HUTIFICATY
; datad i apur, tiia 1550 Septombor,2000, .
‘ v : . T
B, CRE. DO/80/249 = Or. Rol, Mibay,IFS. (AR=1982), il |
' P . ConaarvatorQBf Fqéas;s (Bo der), aﬁ?iua.of-thelbﬁiéb i”.}h
_ COnﬁarva“ar af For,,,s (Torri o;a l,, nsaan,uuwahat¢'},\ y
: ] iﬁBDY’ is rullavsd of the charge o? Con,eruduur‘oP Foraets";'
‘ 20-9. ZUUSJOI jor) with 277 et rrami.dn dui T a. ﬂaﬂd;@g auer il |,
chj.uu to anable him o join his ﬂJU auudygnmo ant ,as i |
Olrvcfor in tho flinisiry of Trioul nVVulLQ, Nuu Q9%h%.‘“
" . i ‘-
MHTHE. 96/80/249-A ¢~ In modification o7 werlisr fové, °° B
| Notirlcaclion o Fit€, 96/60/243, Jid. 25.7.,2000, Shrd i IS
durgsh Chand,l1FS (RR=1978) is prona:-d to siportime B :
stale-0f L.F.ds and posted as Conagrvacor of Forauts .
| (dordor) in tha officaof the Chia? Congsrvator bf ¥
o Furista (Territorial), Assbn, Guustiati uithﬁaﬁﬁéCﬁt 'Q?
f Pram tha date of caking ovax chérye vice Qrg R, ‘
Juoey,IF;, Conqaruator o;~F§ s e (uJJU r).ﬁultéééa i
' on his apnpoint n=nL on, Cant;al depuiatlion: aﬁﬁ7lrohtnc
in tiﬁ h;nlﬂur/ of Tr?bal-ﬂrfax“" ﬁ%ﬂtfi%nti‘H a:: i E"
: ’ LTl e g ,nf~f'dw*i,lu . 1
v . TransPor: or dap in Luopict; Dh,&hbl “
Lade Adbikari 1735, Consqrvator ?ﬂ Fax gaa,'.aq .\?all -
~na8am Ulrcle, bUJahaua lssuad viue, ﬂo icication No. C
' PR 06/80/243-4, did. _Jf7,ﬁonn ig'hef g??JE_Oﬁﬁl%Gd-”' ) 
. e ,J.Jchﬁir )
Uil Fites 96/80/249-0 1 U his promation &o supwrtimm scalo %7
of 1.Fy8, 4n the rank of Fonanrvuvor ny furuu ahd L
on Nis reversion Pram’ Cantral ﬁ‘puvu"an‘}hn pay DP (1
' siari durash Chand IFJ, Conqcruayax of Forasts may,ba
oy

Pixad’ noti.nally in. Lha
with aoffact

upcrtln” sral“ DP‘I-iz

TRRAT

nNis nz XL 1n1wdla

1"

P rom gf\a

Jatue af

juniaor bBhri T,T.C, !
S |
234 12,593,

"

'y '

f. 142 ih
: LY R < i .. I.
|/ ML
A ‘ o oy Sl
Yol E. 95/00/244-C :w Transfer o:ders iusUudivide Govt, ”r
! e C Ut 2OV : , ,
| Natification Na,ritd, 96/80/243~ ' d'd{;?S 7.2000 qﬁd'

11

Nol.Fitd. 96/80/243-C, dtd, 25.7.2000 i Fespect of Id

!

Shrl dl.k, ﬂﬁﬂ,tfq,’lan:q;ya~nx af farests (1LQ.) ane
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Commigsianer & 3ucy. Lo vne o vL..uP ‘Asgam,
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ﬂd P, 96/60/249 0,

TO
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bathai,IFS, Con
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Jatod

ta

af for

zpur res

o

o Jaln,

,stpur;

]

a3is (TELfquf:al), {ssam, ;

Tira ChieP Cansarvator  of Foraacs (3

z0o Marengi taad, Guuaioti-24.
aof ror

Tha Chief Cunasarvator
Rahabhari, Luwshatl-B,
Tha Chiaf Consarvator

shri GeoPa Haldar, uUndes

av Forastn
Working Plah), dassam, .unuﬂinti~"4 ;
sugratary uatgnu.uavu.qof lndla,
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C.G.0. Complex, Lodhi Road, Hew Jalhi = 110003n - T

The fMliniatry of Tribal. uFPaL‘J, Shaserd ”hauanﬂ U ' EE
Now-Julhi, : ‘ : ) B BN
shri surash Chand IFq. Con"ur aLDr of” FOngcu;;L/D o : Cob
Principal Chiaf Conaorvatarof Forhqus,vsnoam,WH@habari, ' : g

BuUwahati-g,

O, R.M. Oubey,IFS, Cnnszxvabor of

offica-6f the Chige C

en ﬂruagor ‘of -Forusts

’

For'iits Bordur),
Ta*“lud¢1dl),

Assan, Panbaz1u, FUUaha i-1e He will rnport

Directorin tha Ninist
immadiatoly,
ahri L.J,”Adhi‘aty,IF

Shri J.Kb Jon,1FS, Conacrvator, af rohw«ms,(n 0, ), OFPLCO

v r oft

Tr.;,l.jul

Af.ul‘ﬁ, Mew Dolhi

S, FunSQrvabnr o” Fo n«
Canctr Ausan Circle, Suwehati-~ 1,

A
¥ .

of the Drincxpal Chiuf Consorvabor’ oP Fab:

Rchabarl, Guuahacl~4,

anci 3.0, Pathal,1Fs, Consarvator or Fangqts, SN

Haorthavn asgam Ci rclo,

tducation LLr(l e, Jasiastha, uuuahoul.
The P.a, ta tha Chiaf Ninister, Aaoﬁm, JLoUUf, Luuahatl 6
Pat 'information of the Chiaf llinlstn

Thu Pode ©u oho (1ind gl
Buuanati=6 Por Lnfagn
Tho waputy Jirecror,
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ADVOCAIES SUPREME COURL ' ‘ 7
3.9, BAGAR APARTMENTS, 0 TILAK MANG, NEW DELHILTI0 001 -
PHONE : 4302902, 2381080 FAN @ 3301750

Ref No.JH/1003AS/1999

The Principal Chief Conservator
of Forest, Assam

Rehabari

GUWAHATI 8

Ro:  Sull No.2 of 1988 |
State of Assam V/s Union of india & Ors
(Assam Nagaland Border Dispute)

Dear Sir,

wé had discussions with Shri C M Sharma, Conservalor of FForest, Border,
Assam on 27" February and 5" March, 1999 on the above subject.  Shyri
Sharma also gave me a report propared by him regarding encraachment i
Assam lerrilory on the Nagaland Assam border by the Governmenl of

- Nagaladd and the Naga people. As per the sald report, thers are B7 Naga
- villages which have been eslablished in the Assam lerrilory by encroaching

the reserve forest area of Assam and in almost all {hese villages, privale
institutio;ns like Church, L.P. School, Markels elc. have been eslablished.

In the suil filed by the Slate of Assam in the Supreme Court, a lisl of 80
villages have been given as the area encroached in the Assam territory by lhe -

Naga people and the Nagaland Government. We would require lhe delails of

the 87._villages which are established in the Assam Territory as per the said

‘ all theso 87 villages are parl of .
Assam territory and that they have been encroached by the Stale of Nagaland -
or the Naga people. Wa liave explained o Shii-Sharma as (o the B

reporl. We will also have to establish (hal

documentation required for {his purpose.

Once the delails are made available, a joint meeling may be organised wilh all
lhe concerned departments of the Stale Governinent, so (hat
picture could be established.

We had detailed discussions with Shri J C Goswami, Joint Secrelary, Border
Areas Department of the Government of Assam in the case and the malerialg
required have also been explainnd to him. You may, therolore, get in touch
with Shri Goswami also. : o

Thanking you

Yours faithfully
For M/S JAIN MANSARIA & CO.

avers

VIJAY THANSARIA

March G, 1999 ‘

a comprehensive

! - _/"\»\A\xl,,’f. . L

. JAIN HANSARIA & CO, *NNEXURE- 57

REGIDENCE: SUNIL K. JAIN “D-127, €AS

ML \STOF KARASHL FiEV/ DL 10 055 PHONES 6439338, 6179005
VIIAY HANSARIA : D-16.F, HAUZ  ®ilaS. ke OE -390 016 PHONES -« 851715, 6960250

B vociX.



AG‘.

N - GVERNMENT OF AsSAM AV
- OFFICE OF THE PRINCIPAL CHIEF CONSERVATOR OF FORESTS:ASSAM:
-7 REHABARI:GUWAHATI:8 -~ o0 T

No.FG.46/8/NLB/Pt-1I,  Dated Guwahati,the 7th December/99,

Te,
The Cemmissidnerﬁ& Secy. te the Govt; of Assam,
Ferest Department, Dispur,; '
GuWa ha ti""69 ’ N
Subt- . Filling eof Affidayif in cdnnééfioﬁ wWith Hon'ble
! Supreme Court SUit T.S.Ne.1/89 and 2/88.
flofie . Lottex N@.B,D.9/99/12,dtdgi?&?mgé_f:om Border
Areas Deptt., Dispur and No«FRS.14/88/Pt~1/260,
Dtd. 23-2~99 from Forest Départment, Dispur,.
Sir, o ‘ .  1‘ ”  e

-, With reference to above quotéd letters, the
undersigned was directed to take steps for filking affidavit
in the Supreme Court of India, related with Assam ~ Nagaland
Border, In anticipation of Covt. approval for shartage of time,
Shri Chandra Mohan,16S Conservator of Forests,(Bokder)was. ’
instructed for fil-ing the said affidavit in the Supreme Court
of India, New Delhi, The report related with the'filing of .
affidavitzalongwith the copy of letter dtd, 6-3=99 from Shri
V. Hansarla, Advecate, Supreme Court of India Weke furnished to
yeu vide letter No.FG.46/8/AP/Pt~I1, dtd.feé-99. -
- Therefore, you are requested kindly te accord

past~factoiapprayal on the visit of Shri Chandra MQh&n,IFS

_ A4 L .
Conservator of Ferests(Border) to travel New Delhi in this
cenncction)

Yours faithfully,

(2, -~
fJ/ 2e 1t

PRINCIPAL CHIEF CONSERVATOR’OF FORESTS; :
mA_SNShA*M~ ;
Ve
“UK G R
A | — |



| B ANNEXURE-

.  AOVERHMENT OF ASSAM y , S —
- FOREST DEPARTHRIT 1:§ sDIEPUR ./_ . S

e

o e

ND.PRS-ld/GB/?t/ZSG, Dated Disbur,the 25th Januaxv!gg.f/~ %
From ¢ QIalﬁ Aal¥e Mde Tunun, ACH, B - i
Joint Secretary to the Govt.of Asgam. ¢ - %

T ' ' o ' o s .
nw//The Principal chief Con%ervator of Tornat B g

Assam, Rehabari,Guwahati-8. S . ,~t C ;

3ub : Parmission to travel to Hew Delhi dn ronnnction wx'h :
) contempt Case against uovernmﬁnt of Nngnjando ' i
sir, ‘ ' ' . R %
' I° am directed to refer to the éuhject cltad ahcvn ' :
and to say that the Government have given ex <-post facto a ?

,approval on tf, visit of bhri R. M. uheyfTPo,ch wrvntor mﬁ .

"..“if;s\‘j‘rs@faitjh'égiig;,-z: R a

W’W"“"—\'_é\\”‘ ' o |

Joint Secretary to the Govtiof Adsam, -
’ﬁwa"g ' BoFEst Department Di»pur o
, sh., g -~ |

Memo No.FRS 14/88/Pt/756 A, Dnted D{opur Lhﬁ 25¢h Jﬁnnﬁiy/“”

Copy forwarded to Shri R. M. Dubey, IFS, Central anel }? '}
southern (SF)circle, Guwahati-G. ) ' ‘

Iy order nte,, :
s, ( . L o

JdToint Bocratary to the f"out hf Aca,
Foraat’ I)np Al tmﬁnt 1‘11 Bpuy !




| BEHABARLIG UMHATI 18 | |
| NooFGJSpl fund/Comp@Afftnog | .Dated Guwahatigﬁhéiéﬂth OCf/?9°
The Commissioner & S@cy» to thﬂ Gov?« of Assam,
Forast Department, Dlspur, -
. Quwanatiméa
Subtm beclaration of p, DeQs in res poct of chal
0 Officer, Gompens ateiy Aff@resiation.

Refim " Govt, letter NOQFREQBQ/Q%/QRﬁA,dﬁd$27m1Om99¢
Sir, , | ‘ | B

@)m

GOVERNMENT OF A SSAM

cwrxrz oF rar PRINCLIPAL CHIGF Gong EAVATOR OF. run 1M;A SAMﬁ 

i

With reference to abovey qUoted 1etter,
I am submitting'thn propoqal to declaye the Csn @rvat@r of
Forestq(Borger) cum NodaJ Of ficer ag Srawingfé Diébquing

Officer in reepect wf utilisation of fund under Compénsaiory_

Axforestation.§§ dong eanrlier vid@ lottar NQGFHM 116/94/?3
dtd¢11m11§9?m<f‘ : ;e _”
An ¢arly action ig requestédg."“"r
Yours faﬂthfullj;:
' \v\j'v'l
Ggo
_ ( P. LAHAN ) ) |
- PRINCIPAL ¢ CHIEF CONOLHVATOR OF FORE&TSQ
‘ — WSMLJMAWM ’
é’) .
L A
s UL O

_ 294{ :’vf
%MWWQ |

L _égj :

]
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;-."/.«‘ ]lll“il R “'J.;‘.‘;_ . N v 2 -v
L Ot o O 00 SOLSwatVatun wrt fOw s £y PiCaisicn OUU:”““ #5844
' SC I Fuves3 MY CIRCLE; SUwaHA Ml

s -

NO.PG, 21/C, dohun/2000 /1504 bt. 25/1/2001

To,

e

The pPrincinail Sccretary,
Forest venartment,
Pispur,

Through~rhc Chief Conservator of Fcrcstn,~
Gocial vorenery aasam, Guwahatia g,

sub g Cancellution of fransfer Orier,
’ 4
 Ref ; Govt,Order's Jo.FRE,51/96/140-C, Jtd.i2/01/2001.,

Qi‘ﬂ{g

With roferenee to the dbuve, i have the honour Lo
state that it is guite distressing for me that the Covt.hasg
transferied me to western assam soctal Forestry Circle,

Bongaigaon within 40 ignominously short peciod of nlne (9)
monthg,uch to my dismuy, i hdve been singularly given this
treatment for the last fou yeirs, It may be mentioned here that
SGnonyg the ofricers transfor rod by the Joéification under
reference, I am the only person being transferred after such

3 short tenure of 9 (iilne) months whereas the rest of all
Sfficers have completed more than 3 (Throee) yesrs in their
Present péstings.ﬁarlier,l w35 transferred from the post of
C.F.(Border) to the present post of Conservator of Forests,
Centeal Southeprn ALsIm, 3. .Clrele, Guwahatiel cven before
“ompletion o€ one(l) yeir, thege Erequent tranafors are
only d¢moralising and humiliatiny to ne, but the
ajdlnst the accepte
to tue officidis

not
Yy Are also
princinsles/nopng of security of tenure
in the puklic interest, 'his absence of
security of tenure only harms the long-turn public interest,
48 it smothers initiative uni geal of the officer, I have

started making all out efforts to tone Up the management at

the field level and optimise tne use of scarce resources, which
includes funds also, in the best interest of the Jepar tme nt,

By frujal use of funis and m
have changed the Kuchd office buj)
-&;\structure and jot repafred uhe

A"
, R Cont.?
o Mt | .

: N
s Adopca .

Sbolising resource, I
ding into a semi-pucca
decrepit of ficn vehiele,

.
- . AL . . Al © = - e 3
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-2

Now, the functionlng pf tho
My senior office
with my pérfokmance and functioning,So
stage,when I have baop teying my level
pPerceptible change, tantamountsg not onl
but also hurting the public interest,

I hope that.rééliaing my short
in the present post and a1y the
the devalopment of the

XYours

WY

otfice works Lo rélativcly 8mooth,
rs of the Department are also fully satisfied

«transferring me at such

bast to brin
Yy to dampenin

tonure of 9 |

faith.ul 1}'6

( Chandra Mohan, IFs

Conservator of Fo
Centrul Southern AsSam Socl

Circle ; Guwa

Advance copy to the Principsl Secre

Assam,Forest Department, Dispur for his
8sary action,

{ Chandra Mahan;
Conservator of For

¢

tary to the Govt.of
infotmation and nece-

g about .
g my spirits

]

——— ——

A

Nina)manthn}

Elad

) '

reﬁt:;‘
al Forestry),
hati~l '
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI
BENCH |
IN THE MATTER OF :-
S\
0.A. No. 5272001
Sri C. Mohan
= ‘ ... Applicant.

‘ . versus

Union of India & Others.

Respondents.

-AND-

IN THE MATTER OF :-

The< written ~statement on behalf¥ of

Respondent Nos. 2 and 3.

The humble written statement of the

Respondent Nos. 2 and 3 as follows:-

1. That, I am the Joint Secretary to the
| L

Government of Assam, Forest Department. Copy of the

peti%ion has been served upon me. I perused the same and



e

—

\

understood the contents thereof. I do not admit any. of
the .allegations/averments which 1is not borne out by
the records. The averments/allegations which are not

specifically admitted hereinafter are to be deemed - as

denied.

4 3
’

2. That, with regards to the étatement made in

paragraph 4.1 of the original application, the deponenﬁ

do not have any comment.

3. That,’ with regards to the statement madg in
paragraph 4.2 of the origiﬁal application, the deponent
states ﬁhat the applicant is presently holding the  post
of ?onServator\of-Forests, Central and Southern Assam
Soéial Forestry Ciréle, Guwahati since 31.3.2000 (A.N.)
Due to administrative exigenéy some other officers along

-

with the applicant have been trahsferred »Qide Govt.

Notification. No.FRE.51/96/140 dtd. 12.01.200%i. It is

mentioned that the applicant had held the following

-
-

posts in Guwahati continuously including the present

post.

contd../-

Pl



ii.

DBlo-

Conservator of Forests Central
and Southern Assam, Social Forestry
Circle, Guwahati.

Conservator of Forests (Border) from 24.12.98 to
Office of the Principal Chief 31.3.2000
Conservator of Forests, Assam,

Rehabari, Guwahati.

iii. Planning Officer-II, Office of the  from 16.1.98 to

Principal Chief Conservator of 24.12.98
Forests, Assam, Rehabari, Guwahati.

31.3.2000t11) date

From the above, it appears that the applicant completed

about 3 yearé in different poéts at Guwahati at the time
of issue of his transfer order dtd. 12.01.2001. The
representation dtd. 25.1.2001 of Sri C. Mohan, the appli-
cant ‘received through Principal Chief Conservator of
Forests vide No. PG. 2é3 dtd. 2.2.2001 has been disposed

of by the Government as rejected.

4, v - That, with regards to the statement made in
paragraph 4.3 of the original application, the deponent

admits the same.

5; That, with regards to the statement made in
par;graph 4.4 of the original application, the deponent
states that the applicant was transferred from Karimganj
Division in 1995 and posted as Deputy Director, attached
to the Field Director, Tiger ﬁroject, Barpeta Road. Buf,
instead of joining to the post, the applicant filed case
be%ore the Hon’ble.Central Administrative Tribunal on the

ground that the post of Deputy Director, attached Tiger

Contd. ../~



fProject is not a cadre post. Though the State Govt. not
identified by name the cadre post in Wildlife and Terri-
torial, however, his posting was modified and posted as
Planning Officer*il in the office 6f the Principal Chief
Conservator of forests, Assam, Guwahati which is a cadre
post. The applicant did not join as Planning Officer-II
and went on leave. In view of this, his transfer order
was furtﬁer modified and posfad as D;F.O,,i Mailakandi
Division vice Shri D;K.Das. But, due to stay order of
Hon’ble Gauhati High Court in the matter of transfer, the
applicant could not tqgﬁ over charge of Hailakandi Divi-
sion and ultimately he was‘poéted as D.F.0., Central
Assam Afforestation Division, Hojai. From the fact stat-
ed, ﬁt is evident thét there were no harassment made by

the Government to the applicant.

Thereaftgf, the applicant was transferred and
posfed as Planning Officer~II in the office of the Prin-
cipal Chief Conservator of Forests, Assam, Guwahati from
which he was promoted and posted as anservator of Forw
egfs (Border) in the office of the Principal Chief Con-
servator of Forests, Assam vide No.FRE. 51/96/116, dated

24.12.98.
5. This respondent submits that during the incum-

bency of the applicant as Conservator of Forests (Border)

attached to Principal Chief Conservator of Forests,

- contd. ../~
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Assam, he was also functiohing as Nodal Officer for
compensatory Afforestation. However, .for better manage-
ment the duties of Nodal Officer was.reallocated to the
Conservator of Forests (HQ) attached to the Principal

Chief'Conservator of Forests and Office of the Conserva-

"tor of Fokests'(Border) was'shifted to Chief Conservator

of Forésts (Territorial). The incumbent of the post has

now primarily to assist the Chief Conservatar of Forests

(Territorial) in .the discharge of his duties. One Sri

" R.M. ‘Dubey, IFS, was considered best suited for this

role.é Hence Sri'C;Mohan was shifted as Conservator of
Foresés, Central and SouthernA Assam FSocial Forestry
Circle; Guwahati. The fact is that all the above , posts
have ths H.Qs ét Guwahati and 'as such the Qrievance of
dislocation as proje¢ted by thee Apﬁlicant cérries no
mefitﬁ On the other hand as stated above thé applicant

has completed approiimately 3 years with H.Q. at Guwahati

and he is due for transfer to a different station.

6. . That, with regard to - the statement made in

paragraph 4.5 of the original application, the deponent

states: that though the applicant completed 9 months in
the present post at Guwahati, but he has complated about

3 years at GuWahati_in different posts as stated against

para 4.2.

7. That, with regards to the statement made in

paragraph 4.6 of the original application, the deponesnt

- dogsnot have any comment.

Qontd.t./~



3. That, with regard to the statément made in
paragraph 4.7 of the briginal abbiication, the ‘deponent
states that thé,contention»bf the petition is his as-
sumptioh' and not based on facts and records and hence

liable to be rejected.- v : :
Copy of the Govt.order Atd 9022001 is at

Annexure=-1.
3. ‘ That, with regards to the statement made in

paragraph 4.8 of the original application, the deponent

states that as stated against para 4.4 due non-joining by
the applicant to the posts, the periods between hanqing
over of the charge of Karimganj Division to the date of

joining 1in the post of D.F.0., Central Assam Afforesta-

tion :Division, Hojai and another period are required to

regulérized‘ either by granting leava or by granting

joining . time, which is under consideration of the Govt.
. .

The métter of his promotion to Conservator of Forests

‘with retrospective effect is also’under consideration of

the State Govt.

10. '« That, with regards to the statement made in
paragraph 4.9 of the original application, the deponent
states that there has no relevancy with the matter of

transfer and posting of the applicant, hence no comment.

-

110 ; That, Qith regards to the statement made in.

paragraph 4.10 of the original application, the deponent

states that the applicant submitted a representation vide

Contd.../~

be



letter No. P.G.21/C Mohan/2000/1536 dtd. 25.1.2001
through proper channel. The '}epresentation has‘ beesn

disposed of as rejected,

12. ' That, with regards to the sfatement made in
péragraph 4.11 éf the original applicatibn, the deponent
states that thougﬁ normal tenure of posting is 3 years,
Government may transfer an employee SefOPe completion of
the ‘afokesaidi period on the ground of administrative

exigency.

13. That, with regards to the statement made inv
paragraph 4.12 of the original application, the deponeﬁt
states that the applicant submitted a kepresentation vide
letter No. P.G.21/C Mohan/2000/153&6 dtd. 25.1.2001
throQgh‘_proper chénnel. The representation has been

disposed of as rejected.

14. That, with regards to the statement made in
paragraph 4713 of the origingl application, the deponent
states thgt the transfer'and posting orders issued vi?e
Govt. Notification dtd. 12!®l.2®®1 in respect of the

applicant and other afficers was.issued due to adminis-

trative exigency and in the interest of public interest.

15. - That the deponent/answering respondents state

that transfer and posting of govt. official is within the

Contd.../-
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prerogative of the State Government. The transfer order
dtd. 12.1.2001 has been issued in view of administrative
exigency; and in the interest of public service. The
applicant has been as Conservator of Forasts; Eastern

Assam Circle since 13f6.97 and was due for transfer.

16. - That wunder the facts and circumstances of the
case, the 'interim order dtd. 2.2.20601 passed by the
Hon’ble Tribunal in D.A. 52/2000 is liable to be dis-

missed in the interest of justice.
GROUNDS
As stated against the foregoing paras the

transfer orders of the applicant along with cther offic-

es was issued in the interest of public service and due

to administrative exigencies, there was no malafide and

evrs

érbitrary exercise 5# pgggs on the part of State Govt.

Hence, the application is liable to be rejected.

Contd.../-
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VERIFICATION

I, 5hri Aﬁul Basar Mahammad Eunus, Joint Secretary to the
Govt. of Assam, Department of Forests, Dispur, Guwahati-6
do hereby solemnly declare that the statements made in
para. 1 and 2 of the wﬁitteh statement are true to my
knowledge and thosé méde in paragrabﬁs 3, 4, 5, 6, 7, 8,
9, 10, 11, 12, 13, 14, 15 and 16 are true to my infofma“
tioq being mattef of records which I believe to be true
and the rest are my humble submissions before this

Hon’ble Tribunal.

And I sign this verificationvén this the 9th

day of February, 2001 at Guwahati.

#&wm /v”u.&(_;w.

Declarant
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GOVERNMENT OF ASSAM o 62’ ‘
FORESY DEPARTMENT s3:::::: DISPUR,

4 &EE ﬁﬁﬁﬁﬁﬁﬂaﬁ
uu FRE. 51/9&/Pt/ Datcd Dispur the 9th Faerary.2001d

E T onm-:as BY THE GD!IERNOR

Yhsraeas Shri*ﬂhandra Piohan,IFS -has submitted a
rapreaentation dtd. 25.01. 2001 thrdégh _proper. channal which

has bean racel ved Prom Principal Chief Consarvator of Forests
f; vids - his letter Na.PGe 283, dtd. Z.ZeZUOh
if

% v And uhe:aas Shri Chandra Mohan, Consorvator of -
‘ Fozesta. Central &«Suutharn Aesal Social Forastry Circle has
prayad for allouing him to continue as Cansofvator of Forests,
3 Cantrel & Southarn Assam’ Social Forastry Gircle,Guuahati as

. ha has campletnd only 9 months wthe post of Canssrvatoraf
&Foreste. Central & Sauthern Assam: Snciai‘ﬁorasbty Circle.
“Guuahati at the time of issus of his tranafa: ordaxs

T e

And uhorsas it appaars from records that bhri

uChandra flahan, IFS, has ccnpletad almost 3 ysars of servico
ﬁat Guuahati Ln ‘ddPferent pousts as -shown belaw. 'v,//
? ' 1) Consarvator of Forasta, . 00
' Cantral & Southarn Assam

. Social Fnreetry Circls,
; Cuwahati o

P

2) Corisarvator of Forests

From 24,12,1998
(Border),orPice aof tha

L f
Lo to 31.3.2000. s
3 Principal Chief Consare | Y
n ) vator of Forsats,Assam, s
) Guyahati ¢

| 3) Plenning OPPicar=Il, ‘

‘[\1 office of ths Principal . 2“24’251-,;33,9,8 )
» Chief Consarvator of | 0 feleel¥a0e

g0 \

Forasts,Assanm, Guuahatia
§

{ ! And moreover, he is heing continuad in tha arsa of
S cial Forastry on tranafer,

H

—

~-~

Uheraas tha tranafer order issued vids Govt, Notift-
cal:ion No,FRE¢ 51/96/ 140-0. dtd. 12.%1 «2001 £8 in tho conror-

nity wlth the guidalines fasuad by the Govts on tranafer of
Govt, enployaas uidas 0.M.No.ABP. 40/81/11?, dtd. 19.09.1992,
{

, | Tha repraaantation dtde'25.1,2001 of Shri Ce ﬂohan.
\\ Consarvator of Foreats £a tharefora disposad of as. rejsctad. N

g e . dy ordsr atc. and in the o
) , ) name of Govenan.
!

,3] N . Sd/= AJ Jain, -
a\

Drinclpal Secretary to.the GOWL of dssem.
. Forest Depaztmant. Dispus.

- - ) Cuntdp.‘g ooy - o L
i f - ’

H
b " » \
b )
|

. o 1
oo : ‘

. | o | \



“: 2 t= gﬂ
Memo No,FRE, 51/96/Ft/ =R, Dated Dispur,the gth
, Fabruary 42001,
Copy to 3=

1) The Principal Chief Conservator of Forests,
Assam, Rehabari, Guwahati-8,

2) Shri Chandra Mohan,IFS,
Consarvatar of Fornats, Central & Southern
Assam Socfal Foraestry Circle, Guuahati,

By ordsr atc.,

af ]
Joint Sscraetar he Gavt, of Assanm,
%V Foro partment, Oispur,
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— Name of the Service : e Qe o : W el Qe ;

= o Pumu\xw Jixisting Seade ‘g cRevised Seale Remarks
e R T Rm—— 5

FOR'ST bilprs RTENT

() PRINCIPAL, (1y13ip: (:(ﬁ)i‘*’.‘;f{f{"\‘//\'l‘()R OF 'ORIS

Peircipal Chicr Pone i Todian Forent Bome in Indian Forest
Couseviator of Forest Sey vice Service
(;hict Lonservator of - Sorne in Indian Fosest Borne in fndian Forest
* Forest LZc,wigc . Service
( bief Conservator of - Bome in Indian §° ‘Orcat Bome in Indian Iorest
Forest, Wild Lifc Scrvice Service
~ B
Conscrvator of Forest  Borne in dndinn Forest ™ Borne in Indian Forest  * .
Y Survice ' Service
Field Direetor Tiper Boroe in Ludizm Fores Bome in Indian Forest
Project (in the dnk ol Service Scivice
Lonservaior of :
" Forest)
Jorest Unlisation AB25-125-4450-150.5200-  10.050- 325-11,02541(4)-14,625-475-
Otticer 175-5900), 15,575,
Director Kd/“an(vd .1.‘{01“"3 in Indiay Forest .. Bomein Indian Fores ,[
National Park (m the  Service Seivice
rank of Conservator of .
Forest) .
Planning -~ . 2975.100-3575.125-3825. 8100- 325-10,700.1:R-325- .
()Hx\.u/l ulms(‘muxl L1285 4150-1 5044750, 11,025-400-13 O?’S
Olficer :
Principal, North Rotne in fudian Foresy Bome in Indian Forest : X
Easwern 1 orest Service ‘ : Scwicc_ ' o
[(.uu,cm College ' L
lustrucior, Norih Bome in Indian Forest Bornc in Indian Forest ' ,
Fastern Forest Scrvice Serviee . s

Ranper's College

Assistant Instructor,  1785-50-2035-60-2395-80-  4300- 90-4480-120-5200-175- -
North Eastern Forest— 2475-1B-80-2875-100- 3575- 5900-EB-175-66(x)-250-8 100-
Ringer's Collepe 125-4200. f‘i 11,025.

S

Deputy Conseevator of 2975-100-3575-125-32 00-325-10,700-18-325- N
Forest (Divisional 1B-125-4450-150-4750). 11,025-400-13,025. -
Forest Officer/Director

of orest School) ' ~ .

\:’/St:ln_llvl”(‘(dl)i.!'(:clur‘ 2975-100-3575-125. W25, 8100-325-10), /o()wus -325-, o
Tipck Projeci@nthe 1EB-125- 4430-150-4/50. "~ 11,025-400- 13,025, 4 . .

rank of Deputy” !

Ceitnrvutr of X
Forest)
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SENo,

(Ax (37 ey )
o ¢

| Shi Sarat Chy, Phatowal; 1967 - 1995 1090
2 Shri Tapash K, 146 1971 1995~ 1990
3. Shri Surendra Ny, Buragohan 1972 1995 1990
q, Shri Binod Biharee Nobis 1973 1995 Not yet alfytiey
5. Shti Kanak Ch. Dug 197) 1097 199
6. Shri Surajit Duia 17> 1997 199y
7. M. Shiaheruf Islam 1972 1997 | T 199y
3. Shri 1ara Prasad Phul.gy, 1972 1997 1991
2. Shohu gy ity Basumagy 1073 1997 1994
10 Shri Jitg as 1973 1997 199 J
-‘Mﬁﬁ——m \.h*'\“ —————— ‘-———*.'*——ﬁ—-*
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i .
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Assam
To
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D?‘.;,Kac.‘:ugaon-i
DR sGoalparaat
DFC,W.A.AE?td.»?

DR, W.A. Wol.of .

e - n— weg T

?33313/65/p?-1,
fi.lzl12,.e8,

;aa.ssz/ée/c,

CLeP 8.5
Fﬁa.zso/éé/;?.z,
d:o 13.6065

FOR.282/65/ 4,
€t.1.8.66

FOR.440/66/11,
dt.23.9.66

FOR-574/66/29/pt . 1

dt0270 1 «67

- FOR.281/66/7,
€te7.2.67

FOR.281/66/10, -
dte7.2.67 .

' FOR.490/66/40,

dt.12.3.67

FOR.28/67/71,
dt.23.5, 64

FOR.28/67/71,
dt.23.5,68

FOR.572/66/93,
dt.30.9.589

FOR.363 /6
_dte27. 1,7

6/102,
o I - =

. 1978
1978

1978

= S5FY
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1978

1978
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J4. 1971 DFO,Lakhi =pur-1 ’
dt.7.9.71
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fenamed as SFZ,lzrrans
~— s

FOR.28/67/260,

S 1971 D.’-‘O,P:'R),Kok:ajhar-t FOR.28/67/262 ‘ o
dte7.9.71 - - .
. .. oo S e g

1$72  C.F.,Zcanczic (now CIR FRP.12/71/85, 1973 1973
& EC) } CteD.11.72 ]
1572 DR ,Ezonc=ic-t FRP.12/71/g5 1982 1973 .. fendiec =siTFC,sonrtc
dt.9.11,72 ) =28t -ivn. duzingt 193
© Ia liew oF Ul.M. 1 .ol
<Y . .

1573 DRO,Dsorxdoo=an ! FOR.287/66/110, . 1974 1974 ;
Gt.9.11.73 - I

i$74 FeDeT.P. (CF Ranz FRW.50/72/115, )
@t.30.3.74 -7

1974 . Dy. DMrector, roreed FAR.50/72/115, -
: : ¢t.30.3.74 .-

1957 : 1675

1975

1573 W.P.0. HElls FRF.54/75/16, ' - . 1975
€t.25.9.75 - :
1977

FRP.7/71/Pt/163, - )

1575 DR0,Kazzs Arglong (%) FAz
: : d.13.2.76
v 1977

1576 O0R0,Kax21 Anglong () FRP.7/71/pt/163, -t

. dt.13.2.76 T

1976 - DFO,N.C. Hills FRP.7/71/Pt/163, oL o g

.. Qt113-2o76 ’ . T ’ - - . ) - )

1577 Addl. C.C.F.,w.L. . FRP.24/74/72, - 982 - 3 ; .
* T dt.19.1.77 o :

mELv/77/P8, 1937

-—

1575 C.F. K.0.
¢t.6.1.73 - ) ) o :
1979 Abgiishad
M -

1573 -, . C.F. Re-Organisation . :’.—"1:.20.,‘178/12’. C - 9 .
. . dt¢2309078 v . . .
; “
- 1980 . L

1979 . DR, (SF)Nalba=1._1 FRF.22/78/25, - L , :
: . dt.6.10.79 T _ V
N ) . L . Sme e COhtd"?/S"." .
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177 D.‘-:",.‘.n‘k-;oﬁas..a ion
L A -
-— b S P -
ITTY DS eSeA. Alfgrestation
A ™ ~ P-4 PN
17T LrC,Claznar Afforestz+ign
— - - A
TFEC CeFe,CL.ALC,
-~ ~ — ar & ~
T e v.:_‘,l“"\.v‘
FEC CeFe Z.F. Guwahasi
—_——a _ . B ~—~—
e OFC, Publicisy +4 CF(&EF

-t
330 D=, Golaghat
TFIC 370, Kazrup vest
S 173 R (57), Guwahaz:
—_
K
T 070, Karcizganj

DR, (SF)3. Chariali_i
© DFo,(SF) Dibrugarh-i
D70, (SF) Golaghat_{

DFRO, (SF)Goalpara-1

kP
AEr”

o

FAP.30/78/2%, ‘
- -

Ctede8.79
r--.30 8/2s, .
-04 80 19
FRP.18/74/pt/c2, 1987
d%.6.1C.79 -
FrZ.18/74/231, 1982
Ct.9.1,.80 .
FR2.18/74/231, 1932
ct-gc |¢8c .
FRr.22/178/F FT-I1/5,. 19g7
€t.9.1.80 .
FRR.31/74/PT/<, -0
dt.9.1.8 i
P.18/74/231% 1982
dﬁ.g 1080
FRP.18/74/231, 1922
Cted4.1.80 ‘
FRP.18/74/231 : 1982
d\..4'1'8
FRP.54/80/15 . T
dt.27.2.81 ‘ S
FRP. 52/80/42 , 1687
dt.7.1.81 ;
FRP.54/80/363, ‘ - ¢ 7
dt.15.9.82 -
FRP.54/80/363, ' - 5/
dt.15.9.82 v
res -

FRP.54/80/363, .- )

dt.28.2,.83
FapP.54/80/363, ' -

dt.2s.2.3 =~ =~

1934 .

<
<
X -
S we .
.__.._.._...._____,.:___________ —— A
&L 2 "'“*-—-—--.._- A
- - ! S —_-
[ S, —._,___...._..._,-.....-~,_.__ - - 7
o= - ..._._._..-_..._.___

1931
1921

1931

1982

1982

1583 ‘
1953
1984

Contd..p/4
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. DR),S:. Y.L Wa.:"den—i -

1

S 1983
<5 1954
47 19324
4. 1984
49 1934
S0 198¢

E3 1%5z4
S4 1934
55 ¢34«
26 1iga5
7 i9as
£8 19es

Di:ecter,i(.:\'.?. (C.:'. Rank)

C.C.F. S.7.
C.C.F. (W.L.)

C.F. E.A. S.F. C. Nacaon

DRO, (Mot: & Ext.) attacies

t° P.C.c.;'

Planning @ffice~
to COCOF. (S.:}

DR, (SF) Mangaldoi_i

Tic atiached

DR, (£7) Lazxlimpu-_4

DR, (SF) Stlshar_i
DR, (SF)Nacaen
DR, :attached io C.r.o.

s..:b-

590, (SF) Barsetalt

DR, (S?)Koi::ajhar—i
D50, (sF)sibsaca=_1

2R, (SF) Rartzganj_i

[-’-~-“-—~~~~--

R ST s ae wm G e - -

~ 17

-4 -

FaP.66/82/17,
dt.24,6.83

FAP.27/81/61,
dt. 15.3.84
FRP.54/80/5¢5,
d:.31.3.84.
FRP.50/79/51,
dt.7.7.84
FRp.54/380/57¢2,
dt.16.7.84
FRZ.44/84/33,
dt.23.6.84

FRP.54/80/573,
dt.16.7.84

FRP.54/80/578,
dt.16.7.84

FRP.54/30/572,

dt.16.7.84

FAP.54/80/573,
ct.16.7.84 x

FRP.54/80/578,
dt.16.7.84 ]
FRP.54/80/pPt/133
dt.28.2.85.
FRP.54/80/pt/123,
dt.28.2.85 .
FRP.S54/80/Pt/132,
dt.28.2.85 :

FRP.54/80/Pt/133,.

dt.28.2,.85 L
FRP.54/80/pPt/133,.

- dt.,28.2.85

-S¢S

1987

1957
1957
-sC S
1057
- S
- S
- j(:
- 7 ¢
< S
.
- ‘S},
- (¢ ¢
- S
- GF S
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FEr,31/80/14<,
4
€t.17.2.85
FAP.21/890/124,
ct.19.2.83
FRz.€2/30/185,
¢t.22.2.55
TRr.29/31/72, -
¢t.22.2.85
Far.52/s535/218,
¢t.2.2.85
FE=.54/5c0/57/123,
£+.22.2.85
— !
FRP.42/85/13,
¢+.25.2.86

FRP.68/25/20,
t.2¢.2.86

" FRZ.63/85/27,

dte4.2.86
FRP.59/85/24,

£.25.2.86

FRP.64/85/22,
dte4.2.86.

FRP.25/85/109,
dt.28.2.87

FRP.36/85/101,
dt.28.2.87

FRP.115/87/10,
dt.1.8.88
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77 1929 C.F.(Principal)(}&F’C) = . FRS.163/88/PT-11/27,

i $.16.10.89 ‘

FRE.163/68/PT-11/22,
. , d:.1£.10.89

79 1$5% DRO,Logging (GHY)-1 : FE=.1/86/pt/11/176, - $¥¢ 13350 _ ‘\‘-_ .

. . . dt09¢5-89 - - . “ \

80 1990 DR attached to CT, NAC- FAr.3/89/pPt/25, e A . : '

Ct.26.3.90 - -

=FRZ)-1

78 1929 Insiructor (NSFAS

‘81 1990 DR attached to CF,SAC-: " FAP.3/89/pt/25, -3¢ 195 :
‘ ' . d1.26.3.90 :
82 1990 5X) atteched to CrF,oaC-t FA2.3/89/7t/25, - g[,‘ ssoy Renamed zs T3, Tiss2czs
dt.25.2.9C
83 1950 D™, Tinsukia Locsing -1 FR2.3/89/2%/25, =LES 192
¢<.26.3.90 -
84 1%5p DF,enfcroement aitaches t:z  FEp.3/89/P%/2%, " - _Spg 13514
CCTT (#Wel.)-1 - dt.26.3.90
23 1990 DR,Hagaon W.l.-i . FRP.3/89/Pt/25, - < 1551 )
) . . dt.26.3.90 o
. . R e
86 1990 D70, Mapgaldoi,?.i.-! FRP.2/89/Pt/25, - s 1291
- . : dt.25.32.90 =
8% 1990 . DR, Tinsulia,W.L.-t FRF.3/89/Ft/25, -0 1571
e . - dt.26.2.90 e .
€8 199¢C DF3, Kokzzjhar,w.r.-1 FRP.2/89/Pt/25, - -t ” 1631 Ferazed &c 373, 5.7,
) dt.26.3.90 : - Ecngatizaen.
89=-1590 OFD,attached ty c.7, FRP.3/89/2¢/25, . - ¢l 1551
53":\’_—7519203- dt-2603.90 . -
90 13352 Izsizucier (N.ELF.2.0.)-1 FRP.4/90/149, e j;( 1583
. dt.8.4.92 _
°1 993 C-C.F(T) FRE.106/91/22, © 1955 1594
- dt.21.3.93 .
Y R : In lieu of TFO,Xeokzzihar,w

o2 1993 D.‘??;SF, So:‘.;ai;ac,; ‘-_?_::.101/93/4, - \tf/(
¢ © dt.17.7.93
Centd...?/7..
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The poa L e, (lerritorial) at Haflohny nas been

lying vacant for Hometimes Wita the retura of g nunL .o of
of ficors au (e DEFTove s rom depmtation with Govt . of
India, v now have as many olticers in position as posts.
TH hag, Cher e g, hecome necossary  that  the post  of
blu(lerrivorial)y, Hallong be 1illed up forthwith., Further,

JCoas you aroe Peanaps avare, posts ot DEO(T) arc rese 2rved for

cadre officers. An officer of . he IFS Cadre will thus have

to be be o iven  this post. Otherwise, the Accountant
uCenoral Assam has intormed that it will not be possible
for the «fficers conceraed to receive their salaries.

Eeceontly, Lhe Gauhati High Lmuyt b diri- ed that
shri Magon Das, (1+0y, prresently DrEo Karimganj be giQen
another cadre POst.Presently, the only vacant cadre post is
of DFQ(7T) hallong. A notifica! ion for tars postiny has
therefore been issucd (copy unclo¢cd) Shri Nagen Das has
been direrted to join immediatcly

In vicw of tie circumstances veplained above, st is
requested that Sho Hagen Tas may please be allowed to join
y at Haflow.g. in (5o futurie, of course, a panel of officers

will be made dvallable  in a.cordance witnh the normal
PLOCC O Ure,

//t.-/"'//:/‘g ’/(—w' > e A \'k""

- -
;> Yours shncerely, -

: ‘ 7
Mrs.L.S.Chan. o ,IAs,

Principal Sceretary,
North Cactiar Hill.
Distret Autoaomous Councy?.

U«‘“ Y’/ ~
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s QOVERHIRIT OF AB
. FORROT DRre AL Tyt s DIXBPUR
wo.rnﬁ.74/90/105 Darad DMnpar, the 02na Tanunry, 107 q\
From Bhry AeDLMAL Banen, nen, e
» Jodnt fecrotmry ta the Unvh.o:/hﬂﬁum.hmnhf\
10 ' The Acaoun tant (Jmmgn](l\mx)l\r?l nhu‘ .
© o Nmltola, Guuahntg Za2g, :
! Bub (I Bitension of Jotaing time. |
.’11!’, N ) - / p.:
} ‘/"1 / . '. ,
T nm dAfractan b, sny that the ﬂqvnrnng bg' 4% nm T
! 1s pleased +o ginnt oxtanaion of Joining tlmn\\f%:qui/D.nnrnpxalud ﬁ
: : ‘ Cos {
l IFS,,Canurvntor of Forantsa, inatoery Nomam Clrele, Joxhint for a oo !
pexiod of 104 Aayn witn MRt from 27.6,96 bo 27.12.96 an per i ..
Provision of nota helow H-Rgldﬂ_gﬁmgtnba F.Rms & 8.Rm, L2
Thin Anauan wiv), tha conourrnnaas of Pinnnc"(Rntt~A)-ﬂ
. §
Deptt. vide thoir U010 AR 1002/97 Avd.n-12-97, |
e v T N f
: Yours fafthfully, R
! . ’ -7 )
: o s
Joint Secretary to the Govt.of Anoam, iR
Fornnat Department,Dispur . ('zf;{ H
] Ll . ;,' .‘ v ;:.5
Hemo Mo FRE-T4/90/185-A  Datad Dinpur, the 02n4 January, 1998, v,_',{y § 1123
Copy to yu' - : ‘
1,/i. Tha Principal Chfep Conanrvatnr of Forents, nnemn, ' -F
v #  Rehabaxi,Guwnhati-g, .
2;( FinpliOﬂ(EaH:-I\)Dm_)tt.,I)Lﬂpur. !
/3.

'+ Memo NO.FRE-T4/90/105 .

8rhi D, Hnrnprugnﬂ,Irﬁ,Connorvntoz of FYorenta,
Fagtaxrn Aoamnm Clrole,dorhat,

By oradar ate.,

Joint Gecratory to the Govt.of AsnamJ
W)Vurnnt Dapaxtuent,Dinpur

Dntaq Dimpur, the 02na g

“

Auary, 1998,
Copy forwarded to. ¢ye Necountan t Unnnrul(A&E)Annam.ﬂnltolu, K
Ouwahati.an, K ’

Hondox !lnnnclal--'l\dvi-nz,
Fornmtg Depar timan v
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ORDERS BY THE GovERnon f
NOTIFICATI UK

S Vated Oispur, the 8th auly, 7dg9,

NUOFRE, 12Q/84[182 t~ Tho Lovarnor or Asaum 1 plangad to
- regulariag thy POriod of aarvico rom 967490 ty 19,4,9p

of Shrd 0.p, SLogh, 115, Conanrvator ol Fureaty, Karbi
T Anglong Autunumousn Louncil, 0iphy ag

NNumarary post of OFFicarsOnaSponi a),

of tha Chigr Conavrvator of Fovast g (Turriturinl), rssam,

Guuwahati creatad vide Govt, latter No.FRE, 120/04/179,

dte 2.6.,99 in ralaxation aP Lhe previnion uf F,u, 17 (1)

Undur oporation op Py 5-n, '

singt tho supara-
Duty in the offing

This igoung with thay concurronee of
Poraonrml(/\) Bepartmont vy do thod e Usl UL ARP, 145/90,
16.10.98 andg Financo (Eastt, n) OUnpartmont vl de thoir
U.,d; No. $61/99, dt, 28,6.99,

Sd/- A0, Mde Eunug,

Duputy_Sncrutary o tih Govt, or issam,
: Feroot Dapartmount, 0f SpuUr,
Numa No.FRE, 120/04/ 102~

Untad W.apur, the Ot July, 1999,
Copy to:- .

1e Thgy Accountant Gunpral, (h&E), Hgoam,
,\/2. The Principal Chigp Consurvator or Fg
~ Guuwahati-g, : .

d.  Tha Chigr Conservator op Forasts (Turrituriul), Asuam, Panbazor,
LGuwahatie1, .

Ay Shri DL, Bingyh,IF35, Conaurvatnr op
Autonomoug Council, Diph,

Sa Thy Principal sucratary, Karbi
Oiphu, '

Ga  Thy Porsonnaol (n) Vepartmont, Ul spur, DU hobi-g,

7« The Finance (Estt, /\5 Jrparamont Ui spur, atwali i -G,

8.  Pergonal Pilg of tho ufficgr,

8:ltolo, tuvahati- 20,
riasta, dssam, Rehabord,

Focoats, Karbi rnylonyg

anglonr Aulonamoyy Counci)
] R J *

) ' : By ordor cte,,

“ -M,‘,/\..’\.,_\
e “.(’ )y ) ..
Juint Sucrétity to thL &uvt.!o? Assam,
3 ;prust Departmoent, Ul spur,
{ ;

|
|
i
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.Respondent(s) A Jmiow &% .AM
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, claiﬁedproyoﬁion with éffect ﬁrom the

G b fSSewm

In thig application the applicant hag
clafmed promoti{on to the post of conser-
Vator of Forenin. At the materfa) time
the applicant Wat Divisional Forest
Officer. He Was a direct recruit to £he
Indian Forest Service-(IEslforrqhort)

and he su?mgttgq & representation .How-

‘ evex;'the‘répreaentation“Mas’not disposed
of i fnthat: eepresentaty ©A‘the applicant
late when hig Juniors hag been promoted,
As this was.not.donethé:filedithis appli-
Fatien. L e

-

Hearda mp S.Sarmé.learned counsel for
khe applicant, pr Y.K.Phukan, learneg Sr.
Sovernment Advocate, Assam for respon-
Hents Nc.2, 3 and 4 and Mr A.Deb Roy,
learned S .C.G.S.C for Tespondent No.j.
Pr phukan informs this Tribunal that the
-pplicant has already been temporarily !
Jromoted to the Selecticn Grade. But Mr
3arma submitg that his other Cclaims viz.
18 promotion should be effective from

the date when hig Juniors haa been
promoted was not cOnsidered. As the
reéepresentation was not disposed of and
the factqﬁgre lacking, 1t 18 not possible
for this Tribunal to come to a Proper
decision. We feel that the matter may

go béﬁk to the Commiasioner g Sccretary,
Forest Department, Government of Assanm _f

contd..
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the above order.

b ¥ T, ZQ A'/ ) v ."" K
o TR il Gy il s
O.A. 247 /98
, - —
_l -Date ’ Order of the Tribunal 9\,‘
8.1'.99 to consider that aspect of the matter.
' The applicant may also f1le an additional
TSN, representation to the authority giving
Ao, et “’""-"
- » ks

details of his grievances within 15 days

from today. 1f such representation is

filed the respondents shall consider the

Bame and dispose {t of by a reasoned order
The application is disposed of with

No orde} as to costg.

S

Sd/~ vice CHAIRMAN
89/~ MEMBER ()

Dated 2 7///§«/'

Cepy fer infermatien and hecessary sction te ¢

/4 St4 Chandra Mehen, IFS,

Conpervatur af Fer
X N A Deb Rey, SryC
Environment & Férg
3} The Comnisefensr &
Dlepury Guwahati=6
43 The Principal Chief

5 Ore YoKiPhukan, S, fov t, Advaoy
. [N .

ey e o ————

Secrétary,

"

PLanning 0fficor, 0/0 the Principal Chief :
Putey haswy, fHohnvordy Guwaliat), -8, !

H ’
-

ESCy fer tHe Sacretary te the Gevt,of India, Ministry,
ptsy, New DdLhi,

Dapartment ef Forest, Gevt,ef Aceenm,

Conservetler of Forests, Assem, Rehelari,Guwahati-8,
tay Aseam,CAT, Guuahati Bench
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AT GUWAHATI.

ORIGINAL APPLICATION NO., 51 / 2001

Shri Chandra Mohan seee Applicant,
- Versus =

union of India & others. cese Respondents,

The Respondent No. 6 begs to file the Written

Statement as follows it

1) That the answering respondent No. 6 deny all
the statements made in the Original Application save and
except those which are matters of records of the case and

those which are specifically admitted hereinafter.

2) That before dealing with the parawise reply the
answering respondent begs to state that he was posted at
Tezpur consequent upon his promotion as Conservator of
Forest vide Notification dated 12-1-2001. The order of
promotion and posting of respondent No. 6 dated 12.1.2001
is specified in as much as, the promotion of respondent

Ho. 6 will be effective from the date of taking over charge.
In other words if the respondent No, 6 cannot take charge,
his promotion as Conservator will not be effective, There-

fore, the interim orders passed in the Original Application

Contdcoo P 20



o 6

needs to be vacated to give effect to the promotion of

Respondent No. 6.

3) That the answering respondent ¥ states that

he is an IPS Officer and belongs to 1985 batch of the
Assam-Meghalaya Joint Cadre. The answering Respondent is
posted to the Assam Wing of the sald Joint Cadre, Presently
the Respondent No, 6 is working as Conservator of Forest,
NaC, Tezpur, Prior to this he served as DFO, Nagaon, In
this connection it would be pertinent to state that vide
Notification No. FRE,51/96/140-A dated 12,1,2001 issued

by the Respondent No. 3, the Respondent No. & has been
promoted to Supertime Scale of IPS in the rank of Conser-
vator of Forest in Pay Scale of &, 16,400 - 450 - 20,000/=
per month. By the said order dated 12.1.2001 the respondent
No. 6 has also been posted as Conservator of Forests, NAC,
Tezpur w.e.f. the date of taking over charge vice Shri
B.N. Pathak, IFS, Conservator of Forest, respondent No. 5,

who stands transferred,

4) That the answering respondent states that by

Notification No. FRS.51/96/140-B dated 12.1.,2001 issued
by.the Respondent No, 3 Shri B.N, Pathak, IFS, Conservator
of Forest, NAC, Eezpur, respondent No., 5 has been trans-
ferred and posted as Conservator of Forest, Central
Southern Assam, S.F. Circle, Guwahati w.e.f. the date

of taking over charge vice Shri Chandra Mohan, IFS, Conser-

vator of Forest, the Applicant, Similarly, Shri Chandra

contd.,..



Mohan, IFS, the Applicant has been transferred and posted

as conservator.of .Forest, Lower Assam S F Circle w.e.f.,

the date of taking over charge vice shri M.M. Shamma, IFS
vide Notification No. FRE.51/96/140-C dated 12,1.2001

issued by the Respondent No. 3. The applicant has challenged
the validity and legality of.the Notification No. FRE,.51/
96/140-cd dated 12.1.2001 issued by the Respondent No. 3

by which the applicant has been transferred and posted as.

conservator of Forests, Lower Assam S F Circle, Bongaigaon,

5) That.the answering respondent states that the
applicant filed the instant original Application challenging
the £ legality and validity of the Notification dated
12.1.2001 in'so far as it relates to the applicant on, the
ground that the impugned transfer order has been issued
before completion of the tenure posting of 3 years. It has.
been contented in the Original Application that the applicant
has completed only 9 months in his present place of posting.
It has also been contented that the impugned transfer order
is founded on arbitrary and colourable exercise of power

in as much as, the same has not been issued in public
interest, but to accomodate the respondent No. 5, Further
the représentation filed by the applicant is pending, This
Hon'ble Tribunal by Order dated 2.2.2001 was pleaded to
admit the Original Application, Further as an interim
measure the impugned transfer order was suspended till
12.2.2001, Thereafter by order dated 12,2,2001 the interim

order dated 2.2.2991 was extended upto 23.2.2001,

contd....

e _
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A copy of the said orders dated 2.2.2001 and
12.2.2001 are annexed hereto and are marked

as Annexures - Rl and R2 respectively.

6) That the answering respondentf states that on
12.2.2001 the respondent No. 5 also moved a Miscellaneous
Application which has been registered as M P No. 45/2001,

In the said M P the Respondent No. 5 has sontested that
since this Hon'ble Tribunal has stayed the transfer order of
the applicant vide order dated 2.2,2001 and since the said
order dated 2.2.2001 relates to the post from which the
respondent No. 5 was to be posted, he continued as Conser-
vator of Forest, Northern Assam Circle in temms of the order
dated 2.2.2001, It has also been.contented that as soon

as he came to know about the interim order dated 2.2.2001,
he procured a copy of the same and immediately informed the
Sovernment vide WI' Message dated 3.2.2001 with copy to the
respondent No. 4 and the answering respondent. It has further
been alleged that inspite of the said order of this Hon'ble
Tribunal the answering respondent assumed the charge of
conservator of Forest, NAC, Tezpur on 3.2.2001 in presence
of Magistrate, However, neither in the Original Application
nor in the M P No. 45/2001 the answering respondent has been
made a party. This Hon'ble Tribunal.by order dated 12.2,2001
was pleased to issue Notice on the M P and further as in
interim measure it was ordered that the respondent No. 5
will continue as Conservator of Forests, NAC, Tezpur till

23,2.2001,

contd ...
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A copy of the said order dated 12.2.2001
passed in M P No. 45/2001 is annexed hereto

and is marked as Annexure - R3,

7) That the answering respondent states that
although he assumed charge unilaterally on 3.2,.2001 in
the manner indicated above but in view of the order dtd,
2.2.2001 and 12.2.2001 referred to above, the answing
respondent did ndét discharge any function of “onservator
of Forest, NaC, Tezpur, In this connection it would be
pertinent to state that»the answering respondent came to
know about the order dated 2.2.2001 after assuming charge.
In any case the answering respondent had no occasion to
know about the said order dated 2.2.2001 as admittedly he
is not a party to said ;;roceedings. Therefore, in all
fairness the answering respondent ought to have been made

a party respondent in the said proceeding before he can

be made liable for alleged violation of the order dated

2.2.2001. That apart, if the respondent No. 5 is aggrieved
by his transfer order, he ought to have initiated an
independent proceeding for redressal of his alleged grie-
vances, As a respondent it is not open to the respondent

No. 5 to put forward a claim against a third party . Be that

- as it may, the answering respondent after coming to know

about the subsequent order dated 12.2.2001 also did not
make any attempt to discharge the functions of Conservator
of Forests, NAC, Tezpur, Therefore, it is not known as to

on what basis the respondent No., 5 has stated in the WT

contd...
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Message dated 3.2,2001 that the transfer of the applicant
and respondent No, 5 has been temporarily stayed in Original
Application No. 51/2001, Interestingly the allegation of
the applicant in the Original Application is that the
applicant has been transferred to accomodate the Respondent
No. 5. Therefore, the applicant and the Respondent No. 5

are not entitled to reliefs prayed for in their respective

. petition,

8) That the answering respondentg states that on

réceipt of the Notification dated 12.1,2001 by which the
answering respondent has been promoted and posted at Teapur
in place of the respondent No. 5, the answering respondent
vide his communication dated 17.1,2001 requested the

respondent No, S to make it convenient to hand over charge

to the answering respondent by 24,1,2001,

A copy of the said communication dated 17.1,2001

is annexed hereto and marked as Annexure - R4,

9) That as the respondent No, 5 did not pay any

heed to his}communication dated 17.1,2001, the answering
respondent on 29,1.2001 again reguested the respondent
| No. S to intimate the date of handing over charge vide
|W.T. Message dated 29,1.2001. A copy of the said W.T.

1Message was also endorsed to Respondent No, 3,

contd ...
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A copy of the said W.T. Message dated 29.1.2001

is annexed hereto and is marked as Annexure-R5,

10) That the ansering respondent states that there-
after the respondent No, 5 vide his communication dated
29.1,2001 informed the answering respondent that he will
indicate the probable date of handing over charge on

receiving intimation from the applicant in the aforesaid

regard,

A copy of the said communication dated 28.1,2001

is annexed hereto and marked as Annexure « R6,

-vll) That thereafter the respondent No. 4 conveyed

to the answering respondent a D.0O. letter dated 30,1.2001

issued by the respondent No, 3 vide letter dated 1,2.2001,

. In the said D.0. letter dated 30.1.2001 the respondent No.

3 has noted that none of the officers who have been promoted/

i transferred have joined their new place of posting, There-
' fore the respondent No. 3 conveyed the anxiety of the
| Hon'ble Minister, Forest in the aforesaid regard. In the

: said D.,0., letter the respondent No., 3 also conveyed the

\;desire of the Hon‘ble Minister, Forest, Assam that the

i transfer orders may be implemented forthwith, not latter
than 3,2,2001, if necessary the concerned officers may be
. allowed to take over charge unilaterally, The Hon'ble
\Minister, Forest, Assam rightly expressed his displeasure

ﬁon the state of affairs as the transfer orders were issued

contd....
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as far back as on 12,1.,2001 in public interest, That apart
in view of OM No. AAP%166/93/10 dated 27.10,93 transfer

crders should be carried out within 10 days of receipt

of the order,

Copies of the D,0, Letter dated 30.1,2001,
letter dated 1.2.2001 and 27.10.93 are annexed

hereto and are marked as Annexures=-= R7 and R8

respectively.

in
12) That the answering respondent states that/the

meantime he handed over charge of D,F.0., Nagaon Division

to Shri Suman Mahapatra, IFS on 2.2.2001 pursuant to the

aforesaid government instruction,

A copy of the said certificate of handing
over and taking over charge of Nagaon Division

is annexed hereto and marked as Annexuré- R9.,

That aftér handing over charge of Nagaon Division

}ias indicated above, the answering respondent vide D.O.

letter dated 2.2.2001, informed the Respondent No. 5 that

ihe would report for duties as Conservator of Forest, NAC,

ﬁTezpur in the forenoon of 3.2.2001. Therefore, the answering

:respondent requested the Respondent No. 5 to hand over

ﬂcharge of the office of the Conservator of Forésts, Nac,

Tezpur by 3.2,.,2001 as desired by the State Goverhment. It

was also indicated that the answering respondent would assume

contd,...
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9.

charge unilaterally in terms of the Government letter if

the Respondent No. 5 failed to hand over charge.

A copy of the said D.O. Letter dated 2.2.2001

is annexed hereto and marked as Annexure - R10,

14) That the answering respondent states that
pursuant thereto ke reported for duty at Tezpur on 3.2.2001,
put for some inexplicable reason, the respondent No. 5 was
not found available in the office, Finding no alternative

and keeping in view the Government direction he had to
request the PYeputy Commissioner, Sonitpur to depute a \
Magistrate vide his D;Ol letter dated 3,2,2001 to ¢ conduct
the assumption of the charge of the office of the Conservator
of Forest, NAC, Tezpur in pursuance of letters dated
30.1,2001 and 1.2.2001 issued by respondent No. 3 and 4.
Accordingly the answering respondent assumed the charge

ofthe office on afternoon of 3.2.2001 in presence of Shri
Sazzad Alam, ACS, Executive Magistrate and Shri P.J.

vijaykar, IFS,

Copies of D.0. letter dtd, 3,2.2001, certificate
of taking over charge dated 3.2.2001 and Magis-
terial Report dated 3.2.2001 are annexefd

hereto and are marked as Annexures = R11, R12

and R13 respectively.
15) That the answering respondent states that after

contd....
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assumption of charge as noted above, he vide his letter
dated 3.2,2001 informed the respondent No, 3 about unika-
teral taking over the charge., A copy of certificate of

transfer of charge was also enclosed therewith,

A copy of the said letter dated 3,2.2002 is

annexed herewith and marked as Annexure - R1l4,

16) " That on 5,2.2001 the answering respondent
attended the office of the respondent No., 3 and 4 in connec=-
tion with his official duty. On 6,2.2001 when the answering
respondent went to attend the office of Conservator of
Forest, NAC, Tezpur, to his uttér shock found the respondent
No. 5 sitting in the office chamber and the respondent No,

5 even obstructed him from attending office and also misbe-

haved him uttering foulr language. To his utter surprise

the answering respondent found that the respondent No, 5

was not only attending offdéce, he was even found issuing

. Government Cheques, In the meanwhile the respondent No, 5

vide his letter dated informed the answering respondent

- not to attend office as this Hon'ble Tribunal vide order

dated 2.2.2001 has stayed the order of the applicant as

- well as respondent No, 5.

A copy of the said letter dated 5,2.2001 is

annexed herewith and marked as Annexure = R15,

17) That the answering respondent states that on

contd,....
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7.2.,2001 the Deputy Commissioner, Sonitpur vide his W.T,
Message dated 7.2.2001 apprised the respondent No. 3 about

the State of affairs involving respondent No, S,

A copy of the said W.T. Message dated 7.2.2001

is annexed herewith and marked as Annexure-R16.

18) That having found himself in a dilema arising
out of the peculiar stand of respondent No, 5 not to hand
over the charge, the answering respondent on 9.2.2001
submitted a representation‘before the respondent No, 3
narrating the whole episode. The answering respondent also
requested the respondent No. 3 to the appropriate action
in the matter and further advise the answering respondent

to take proper course of action,

A copy of the said representation dated
9,2,2001 is annexed hereto and is marked as

Annexure = R1l7,

19) That this Hon®ble Tribunal may appreciate the
fact that the answering respondent was transferred and
posted at Tezpur consequent upon his promotion and his
promotion would be effective from the date of taking over
charge. Further the answering respondent had to hand over
charge of Nagaon Division and ¢ assume charge unilaterally
at Tezpur as Conservator of Forest on promotion pursuant

to the Government directive contained in D.C. letter

contd ., ..
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dated‘30.1.2001 of the respondent No. 3. The plea sought
to be taken by the respondent No; 5 that in view of this
Hon'ble'TribunaB:s order dated 2.2.2001 the respondent

No. 5 continued to be the Conservator of Forest, Nac,
Tezpur and in that view of the matter respondent No. 5

was justified in not handing over charge to the respondent’
No. 6 on 3,2,2001 is an after thought and the same cannot
be encouraged, If the respomdent No. 5 was aware of this
Hon'ble Tribunal's Order dated 2.2,2001, he could have
been present in the office on 3,2.2001 when the answering
respondent went to the office to assume charge and infommed
the answering respondent about the said order instead of

remaining absent. Therefore before passing of the orxder

dated 12.2.,2001 in M P No. 45/2001 the answering respondent

assumed charge,

20) That the answering respondent states that the
main contention of the applicant in the Original Application
is that the applicant is yet to complete his tenure and

that ¥ the representation submitted by him is still pending

for disposal. It is brought to the notice of this Hon'ble

Tribunal that befbre passing the interim order dated
12.2.,2001, the representation dated 25,1.2001 submitted
by the applicant was disposed off and rejected by the
competent authority vide order dated 9.2.2001, A copy of
the said order was also endorsed to the applicant, But for
some obvious reason the said fact was not brought to the

notice of this Hon'ble Tribunal on 12.2.2001, Therefore,

contd....
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the applicant is guilty of suppression of material fact.,
From the said order dated 9.2.,2001 it would also appear
that the applicant has completed more than 3 years of

service at Guwahati from 16.1.1998 till date, That apart
the guidelines regarding tenure posting is again subject

to public interest and exigencies of administration,

A copy of the s aid order dated 9.2.2001 issued
by respondent No. 3 is annexed hereto and is

marked as Annexure - R18.

21) That the answering respondent states that there

is no merit in the Original Application as well as in the

. M P in as much as, no cause whatsoever has been made out

-

for interference in the instant case, It may be pointed

" out herein that the respondent No, 5 took charge of NaC,

Tezpur on 24 .6.97. Therefore he has served for more than

- 3 years at Tezpur, That apart transfer being an incidence

of service, a Government servant cannot make any grievance

. against a transfer order made in public interest and in

-exegencies of administration. In the instant case it is

not the case of the applicant and/or the respondent No. 5
that the transfer order has been issued in malafide exer-

cise of power. On the other hand the claim of the respondent

No. 5 is tainted with illegality. The fact that the

respondent No, 5 did not endorse a copy of the letter dtd,
29.1.,2001 ( Annexure - R6 ) to the applicant itself reflects

the lack of bonafide of the respondent No. 5,

contd.,...e.
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22) That the feable attempt sought to be made by
the applicant and the respondent No, 5 that the impugned
transfer order has been issued for some obligue purpose

is absolutely baseless. A reference is also sought to be
made to the D.0. letter of respondent No. 3 dated 30,1,2001
wherein the desire of the Hon'ble Minister, Forest with
regard to non-implementation of the orders of transfer/
promotion has been expressed, Needless to say that as the
transfer orders were issued in public interest, the Minister
concerned has rightly expressed his unhappiness over the
state of affalrs, Moreover, pursuant to the said D.O,
leiter, shri B.B Dhar, IFS, who was also transfered assumed
charge at Karbi-Anglong without waiting for his reliever

Shri M.N, Sharma, IFS, Therefore, the petitioner is not

the only officer to have assumed charge pursuant to the

Government order.

A copy of the said order dated 6.2.,2001 issued
by the Principal Secretary, I/ Karbi-Anglong
Autonomous Council is annexed hereto and is

marked as Annexure - R19,

23) That the answering respondent states that in
terms of the guidelines contained in OM dated 19.9,1992,
transferable officers should normally transferred upon
completion of 3 years service at one place, In the instant
case the applicant as well as the respondent No, 5 have

completed their tenure posting of 3 years at Guwahati and

contd.,...
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Tezpur respectively. Another aspect which needs to be
appreciatedis that the answering respondent has been
posted at Tezpur consequent upon his promotion as Conser-
vator of Forest, The order of promotion and posting of the
Respondent No., 6 clearly mentions that the promotion would
be effective from the‘date of taking over charge. That
apart in terms of OM dated 27.10,93 transfer orders should
be carried out by the Officers within 10 days from the
date of receipt of order, As pointed out abdve the D.O.
letter dated 30.1.2001 had to be issued as the promotion/

transfer orders were not implementddd within the stipulated

period,
Copies of the Circulars dated 19.9.1992 and
'27.10,93 are annexed hereto and marked as
Annexure = R20,

24) That in view of what has been explained in

the preceeding paragraphs 4.1 to 4,13 of the Original
application and the averments made in paragraphs 1 to 8

of the M P No, 45/2001 are denied and disputed,

25) That under the facts and circumstances stateé
above, it is respectfully submitted that the challenge

in the Original Application as well as in M,P., No. 45/2001
are devoid of any merit and the same deserves to be

dismissed with cost,

VERIFICATION ...
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VERIFICATI ON

I, Shri Shashi Kant Srivastava, Son of Shri
Sanbhu Nath srivastava, aged about 42 years presently
working as Conservator of Forest, NAC, Tezpur do hereby

solemnly affirm and verify that the statements made in

~ paragraphs 1, 2, 3, 4, 7, 19, 21 and 23 of the accomp=-

anying application are true‘to my knowledge and those
made in paragraphs 5, 6, 7, 8, 9, 10, 11, 12, 13, 14, 15,
16, 17, 18, 20; 22 and 23 being ﬁatters of records of
the case are true to my information derived therefrom
which I believe to be true and the rest are my humble
submission, I have not suppressed any material fact

before this Hon'ble Tribunal.

Date s A8 2200
Place : Q@ﬁ”ﬁka%f
Shaaki ot Snvantava

SIGNATURE
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2,2,01 P?esent ! The Hon'ble Mr Justice D, N
'QShillong i ChOWdhury.Vice-Choirmdn.
. : 1 -

r

—

i Heard Mr S.Sapmzylearned counsel
fpr the applicant and also Mr B:C. Qathak,
learned Aqal .C.G,S.C for the respondent

i Application is admitted, Issue

ususl notiCe.Returnable by four weeks,

List on 8.3,2001 for written and
further orders.

Mr Sarms prays for an interxim order
fssue notice to show csuse as to why the
impugned order dated 12,1.2001 pcrtaining
to the transfer of the applicent Shri
Chandra Mohan from Centr-al Southern
Assam Sooial Fo,estry C-ircle,Guwahati
to Laowerx Assam S.F .Circle,Bonguigaon

T —
shall not be suspended, Returnable by = ~

12,2,2001. In the me&ntime, the order

- L

of transfer of the applicant ° o1t

RS
RN



18137+
:;"r}jaf}.é

v
L
. .
RN .
{
4 s
$
. [y
., 7
i
t
“ )
- ;
; \ 1.

;
10y

-t

)

Wi

/

/o
]

, !

L
Lt

by
4
4 LA

¢
e

Wy
PTRAY

Pt
IR

1

iadi!

)

I qasatelia ;
[

Mr, et
pad El\ Al .

ihe M

' n.".:"?!'ﬁ-‘
A6t

. ,

Ak
e

,

o
et e

'
[
1]
P
‘ QO
‘
e
- N—.e.
. e .



p e -

. ARNEXURE > @)

y ] - -9 -
Rezgondents No.2 and 3 have filed f RN
VX Bt.atement.s. Rtaspcncllf-mt. No.5| \0(9-
180, entaredtfa pearance:and: submitted - }
i( app).icjat,}gpﬁfbtating some of" ‘the - .. i .
(ﬂ SRR FOPOrs o other | T ——
FMentm ;,,to be received. Mr B.K. \
' ,:,;'lwﬁﬁa.}gﬁa;ned Counsel for the applicant | E R
% :px:qys“ for: A days t {me to file rejoinder.
‘Praygr allowed ‘
"»’.'f‘:'«mu on 23.2.2001 for further order. i
%*,’, 5 Heard Mr. B.K sharma, learned . counsel
s for,;the applicant. on. the interim relief l
"',‘__',_'__\:_.3".__' ”’jsyerh*‘uhls? heargmqu: _}é.x Phukan learned : : \
—-‘W”:‘Sz:f.‘ ( nmentdadvocate.}\ssam £oxf-.r28pon-
it dehtalNou2 dnd '3 ana wi n -Dutta, lgarned
Lt o) 18al £6r] reapondent NowS. Considering a
g '},,_;;‘;'_"g. th facta 8 tuation ‘the iéterim order - .

“* dgied 2.2, Oi xis/directed , to. continue . ' T~ —_ ——
;k;,._.,f:;,‘;‘ t 11 2%.2. 2001, o g / ‘- : h
1 N EN BER ML)
| Ao © Tertified to be true COFY .

o e yrrfird wﬂrfﬂfﬁ/e .

. \’S\GQ’K

mcﬂlon Otficmr {J)
afaad |( wifu% T
Centrel Administrativa Tribunw
gfrg wmvite aftsm
: juwahatl Eench, Guwahat!-¢
s caEds, Esn-
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| 20—
T . FORM No. § . il
. ’ (See'QRule 42 )

—-—-——‘\

GUWAHAT[BENCH: GUWAHATI

b ORDER SHEET . ' |
e | m,sc - APPLICATION No. - M-PNy ~4;7,'éabj_0F 199( 0-4 /o,>
Apphca_ng(s)_ ,@ ﬁ/ /O"’L/M/< .

Ir w s \ ) T - -
ndcnt(r Lé&/ 2045 i . , )

i
i

15-’, .-'r : f

j":’* gAdvocatc, for ApPllCaﬂt(S) /M M D ety t
..,:;,‘:;:rl . , /L/Jl D K ,D o{/g

y 'Advocatc for Rcspondent(s) C‘Qgcs d @mf /J e %"Saam

'

. .'_l\{dtcs of the Registry - Date | ° Order of the TriBunal

-

r i f12.2.01 Tis petition has been filea by

respondent No.5 in O. A.51/2001 praying
for a direction to allo‘;. the \petitioner
to continue as Conservator of Forests SN
Northern Asaam Clrcle,Tezpur till

disposal of 0.A.

Issue notice on the respondents to
show cause as to why the interim order

as prayed for shall not be granted.
Returnable by 23.2.2001.

List on 23.2.2001 for show Cause

and further order. In the meantime the
W — )
: petitioner(respondent No.5 in c.a.) is

. jordered to continue as Consetvator of

! Forests,Northeérn Assam_ Circle Te zpur
Beetificd to be true Copy

till 23.2.2001. S TeEur
| e !\/e{m S Ve chniramam |
>
" 18}
Bsr!’lon Offlcot
s { =U% qm\w .
a} Admlmwatwn Tt

N At
z-a RO Guwahat-?

e mamc

Lo
R
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ANNEXURE R 4 @%

-~
S - GOVT, OF ASSAM ¢
OFFICE OF THE DIVISIONAL FUREST OFFf ICER; NASION ©
NWGION § Assa
s NOw Al TG pate. 7/ 0//20n /

To
' x4 B,N, Pathek, I,F.S,
Consexvator of fomses,

. Nexthern Assam Circle,
Tezour (Assam),

-

sabg Handing and taking over charge of consaxrvator
of Fomsts , Northern Assam Circie, T8 zpur.

Ref;  Govt. Memo No. FRE 51/96/140. H, dt, 12.1.2001,

sir,

Kindly refer to tim Gove rnment notification
... . No, FRE,51/96/140.», dated 12.1.2001( Photo cOpy enclosed)
4 - through which , I have been promoted and poested in the cepe.
clty of conse rvator of Foregt, Northera assam Ci xcle, I@zpuk
with effect from my taking over charge £ rom your henour,
Kindly make it coavenient to hand over charge to me within

o
LN

.+ 2-1.2001,
f ‘\“:"y / vours Laithfully,
"A‘, wgh e 1 . {t R o
) : ‘8/
' { s.K, srivastava P
. Dvisional Fomst Officer,
CHaY & f .!‘?/D//Abpmagam.
Capy to 4

1) sri Alok Jain, I.A S., Principal- smcmtarv to the Gart,
of as8am, Jor2st .epartmeut, mapur.g&

' ( s.K.Srivu@va )ffi.
) 17/ dvisiocnal Fomst Qfficer,
#7750 L4/, Nagaon, - |
3) sd P.Lahon, I.F,S.,,Principal Chief Conservator of Forest,
Assam . mnabari, Guwahétiam8.
2) s M.C, Malakar, I.F,5, Chief Conservatcer of Feorest (T)

Assam , Panbazar, ouwamu-l
,ge/\zoa\

( S.K,stivastava )
vivisional Fomst Officer,
Nagaon .
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ANNEXURR R4 K7~

I

\p’%
OV ERMMENT OF ASS5 aM
OFFIC& OF THE CONSERVATOR OF FORESTS ;NORTHERN ASSzM CIRCLEsss:::
TE 2P UR

Mo, PG.74/B .NRP athak/CF/ |9%— 2.0) Dateds 29 /01/20014
Froms- The Conscrvator of Forests,
Morthern a3sam Circle, Tegpur,
To ‘
shri S.K..srivastavy I.F,S.'
Dj,vi.aionc.l Forest Officer,
c,gc.on Division :: Nagepn,
Sub s Transfer of charge of CZUF.N.A,C',Tesz‘ir.
Ref - Govt,Notification No, FRE,51/96/140-H,
dtd, 12-01-2001e R
Your No, A/78, dt., 17-01-2001. N

With refercnce to your Hove Memo, I am to
state that I have becn transferred a3 C.F.,Southern and Central
A3sam Sociel Forestry circle, Quwehati in plece of Srxi C.Mohan,
I.F.S, trensferred, After getting the probdile date of handing
over charge by him to me, I will let you know the probegle
date of hending over charge of the C.F,N,A.Cq,Tezpur,

CONSERV ATOR OF FORESTS
NORTHERN ASSaM CIRCLE; :TEZPUR,

. (o, W% )

Copy to -

1) Thk Principal Secretery, Forest Department,
Govt, of A3sam, Dispur, QGawesheti for favour of information,
| 2) The Princppal Chief Conservetor of Forests,
Asam, Rehadari, Mwzhati-g for favour of information,
3) The Chief Conservztor of Forests (T), Assam,
Kachgarighat, CGuwshati-1 for favour of information,

/ﬂ
( B. N, PATHAK )
CONSERVATOR OF FORESTS
NORTHERN 23S aM CIRCLE: sTEUR,

An.///



&‘lﬂ Alok Jain, l A.S,
PR l’mwu pal Secretary,
(}uvurnrnunlt>|1\s\dn1

Guwnhati-781 006
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¢
Teletax- ”61'346(()) \@
[LWpunw~’mM7UUU

| 1. 0. Nu. ¥RE, 51/96/pt 1
. ‘ ql e Dated 30, 1L2001
o Daayx Shri;}ahan,

Please refer to Government Notification
"No.FRF, 51/96/140 dated 12,1,2001 (copy enclosed) on the
promotion / +tranefer of Conservator of Forest level
officers. I am informed that none of these officers have

joined their new places of posting so far. Two officers

who wera to move on promotion have also been held up as
a consequence.

Chief Minigter desires that these transfer

S orders may plaaee .be implemented forthwith K not latar

)
S S then 3rd February,20011in any caae,and, if necessary,
R the officers may be allowed to tnkeovar charge of thelr

postings unilatarally. I am to request you to ensure

that the transfers are effected forthwith. I may kindly
also be informed of the action taken,

With regards,

A, e, ! 11

R -
| - Yours sihoqxely,~
e e e et C e et st . . .

' Bhri P.Lahan,

(EATEARRR,EDASE Sopsmayigy of Fovsata,
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PRIORITY

GOV‘RMMENT OF ASSAM
OFFICE OF THE PRINCIPAL CIIEF CONSERVATOR OF FORESIS s sASSAM1 s

_ GUWAHAT1~
MO, FE.22/11/98, '~ Dated Guwahati,the Ofst Fand/2001%¢
TO, )
Srl-xzs..../<T2Y?%;r‘ ~ 2F«
- Ddh% N l\r)&r,\/‘h
voeean .f%?ﬁ?z..... cean
Sub - Handing over and taking over charge of

Conszervator of Forests.

fncJosed kindly find herowith a copy of D.O., letter No.
FR=. 51/96/PT~I dtd. 30.1. 2001 from the Principal Secretary Forest
uovt. of Assam the contents of which are self explanatory..

" As desired by Hon'ble C,M. Assam please Hand over the
charge of your c¢ircle and prececd,on transfer/promotisn to your

new place of poéting accordingly fﬁiling which unilateraly'taking'

over the charge of the circle will be effécted as desired by Govt.

The receipt of the cemmunication may kindly be
acknowledged.

[?/%f/JDW

i
Prlnc1pal Cﬁlef Conservator of Forests
Assam $s Guwahati-8,

iemo No.FE.22/1I1/98-A, Dated Guwahati,the 01st Feb/2001.
Copy te the Principal Secretary to the Govt.of Assam,

Forest Department,Dispur for information with reference to his D.O.

"letter cited above,

e

D
/ l/
. . &)
Principal Chief Conservator of For~sts
: . Assam 3 Fuwahati 8.

. | | &WNBXUQPK{Q'
oo o o 86 -
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- AS3M1 SCADULE L, (PART) FORM 11G. 22

| CRATIFICAIE. OF TRATSTVR OF QUARCS OF Tii

1
" \\1“.““ . K

T OTFIC™ OF TUR DIVISIONAL ForREST
_OELLCER,)  NABGHsy- OINIflen=

| COIISRRVATOR OF FORWSTS

a4

—— -

l-on'llvlo“000.0‘-'.-'0!.0!00 DI\J.C}OU.

> e * 4 0 0

"2 DA . fya—/?&u)(, T e

- S ‘ iR Bnel F’e_é// c?oo/[

I certify that, I raceived chavge of the OFEICE 610 THE
DINISIONRBL <o P EST 0ELICER N B GRN- p)yy from shri _ San s

kqnt . 35(7/ vap feva_ On the ﬂ:f/n -~ noon Oof® Lhis Jday

T gde  Bas F‘eé/aaoo/ .
: .U‘,,» I received the sum Of Re, NI (Rupeag - —
LI : Jonly the cagh balanca ac chown by the

- cheaus 1o, ";77415* _to __Z3Zso0

; aco{:taoocooovc-wl

’canh Dook on thipg date., I examin= all tha Offlca nooko and found them
Dogted upto date,

+
1

y I receivad the needful vouchers belonging to all the accounte
Of curr:en» month and havp made myesalf acﬁuintec’

liabilitipn on acoount Of the cppaxtmento

2

I‘haw‘ examiped all the live an? dead otock, ag wall ag the

ook s, ,map e Cffic2 recorde and furniture at Head quakter and have

examined the c;'waot register, which I have pogsted upto date,

with 211 the outaotanding

I rpcmivpc’ / ["“6’) chaque book o, § 7S

containing
« The ounter foil of the

VI avioug chequeg have baen written up,

i

Countercigned
!

L A I RN I

. ” ‘ | E ‘\ﬁ I | - .'l * L] L 3
1882253223 S’*‘RVAT R OF FORFSTS s::::3¢ CCTSERVATCOR OF FCR®WSTS 3:::
- £k BnraabaNy T &m \
R“.S%I‘—'IVS; CFricmy LITVIUG CFRICER
LK. Snavon : S £ [ F5
n ;:omu o C UMAN MOHA- AT(A )
Date 2 22001

Date : 2\/;17/&001

it o Boaie  aee s s Bl ek P o T e n o o e o on o = e e -

-

+ f ,i"

IR R OANNBXURR 4. 0 5o
L | | fé?-w)q
: L

Pl

R



ANNEXURE R~ 35 -

TO
Shri Ay, E’atbnk TFS,
Concarvatox of Forects MAC,

Teazour, A AT,

|
D.C.lebter o, A/DDM_dtd. 22,2021, QI

N

Gub 3= Hnndinc‘ nd Taking over tha charge af e o FFice oF c.tomgarvntoc 3Y

Forastr,Northam »sczam Circla,Taxzpur.,

Ref s~ 1, PCLF'ps Acprm lattar B0, P, 22/11/9% ded.,
2« DeFulO' e Miacaon "0 A/78 Cte, 17/1/2001,
3. W.x.xmﬂam e, Ot8, 29,1, 2001,

Sir,

With rafarmcee to tha atwve, I have the henour to ctats shat 1
‘have hanc‘e-:‘ over tha charge of Tivicicnal Torest wfficer, Nagaom Divigien
to chri 'swzm ahmntm. IF®, ACF on the a!tnrm\m Of 2,2.7991 Aand X - am
reporting ‘!“_,l wtiac in the 0ffica 0f tha C,F.N AL, Tezpur in the fure-noun of

3/2/2001,

¥ou are tharafore, requacted o handover the charge 0f the CHcn
of the Congervator of For»ct,NAC, Tezpur to the undersighed by 3rd x»b/zOOl
pc dagirad by Covt, Of Agcam, Failing which thn charge of the Office of
Cefe, 1IAC, Tezpur Will ba agsutml unilaterally by the undergicned, co that
Covt. of. Ascam' ¢ lotter 1s snoothly complied With.

toure {afithfully,
\qoo\

'. { Vg.u...s‘ ri.vﬁ%%w»,ﬂ'.':}

vy Lo s

“ .1 7 information,

‘ \ ( TueR.SCiva mm 133:) N i

xCOv‘.{ fto X

favour of his kind information,

{
i

1/1/2001%

‘ . Tha frincipal Ce=cretaxy, Tovt. OFf Negern, Forsst Mapptt,
. Slopur,Cty=6 for favour of hio kind infowmation.
T 2 Tha Deputy Qrmiccioner, Tondtpur for {avour of hie kind

Tha Principal Chief npeorvator Of foraecte, -‘u-nm,thabnr,t, \
Cuwalhiatl=0 for fav our of higs %ind 1n"M'\nti‘Jn.

| #2, The Zhief Concervator of iurecte,

-

¢

{T), rc-am, Cty=1 for

|

o

Atk
SW,Crivacbava, 17%)
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B :
Selenrivactava, I Labelettor M, 3/70/2 Tt, 2,2, 2001, 1
1
¢
Tha Deputy Commiccionar,
e .
cub s~ Deputation Of a magictrate, -

Raf s« Covt, tiotification Vo, FR™,51/06/140=3 ota, 13/1/2001,
RieCoelaF'r Agram o, T¥,22/11/00 Q. 1/2/ 2001,
O Cowt., T.Ciinttar 170, FRT,51/9¢/1 t-1 Std, 3N/1/2001,
sir, '

Tncloce] pDlaaca £find harewith a ¢y 0f Sove, Lotification ac cited
in above refermca V0.1, wherein I have besn proeoted as Conearvator of Forect,
‘ortham Agesm Cirele, Tezpur, which will oflsct only after taking ovar the '
charge thare, Acwrdingly tha mdarcionasd intimated th~ mattar to chri Telle
Fathak, 1F¢, (oncgervator of ivrects, 1orthom Acecam ircle, but it hae not
baon matarisliced £ti11 Cate,

Flomze 3l find berewith th~ cu; y of ovt, Duulatter and ¢ Gl it

1

-

Aooam leattar ae clted {n tha atovae raferomes {(2) and (),
apuroacheC to taks ovar th» charge

wr shich I hava

of th~ wific » 0f the Conerrvator of Forectg
Hal, Tezpur, :
{

Tharafora, 1 raguact you kKindl, émaout» n madictrates 1 poooth
taking over tha chargs of the 0Siicm 0f Conervator of foiscte, MY, Tezpur
unilaterally by not later than th~ 30l I»h/72901 ar dacire? by the Covt, of
Agoam vida D.OWlatter o, 637, 81/9C¢/pt-1 Otd, 3/1/M01,

Youre faith
N\
g .
{ 2oty crivapstava, 173
ndter ordar of tranefar ac CF,
?’A(:‘ TQZP‘E!.
Cony to 3 .
1, Tha irincipal cacretary, Jovt. of "cwxam, ¥oreect ~apart~ent,Tiepur,
for favour of Mis kind inforration. Thie rafere to hiec lio, montinne
EIRALIE N

2¢ The ¥rincd; al Chiaf Concorvatur OFf fut~et s, heons, nahaharf, Cty=0
for favour Of hic kind inforiiation, Pde hae a rofayr nes £ hie
lattar 10, 7, 22/11/06 avo, 21,01, 92001, 8{2),

§
/@‘5"
{ o, .orfvartaya)
un-ay wrdar of Tranecéar ac (45
Y,f-‘h"o{:o 'i‘ﬁz‘pur, 3\:‘."-""~.

i
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ASSAICSTIRCULE L (PART) ' FORM 1C £ 92

i —

B
{

mezys

CRRYIFICATE OF 'I’I\ VISTRR OF QIARCE OF L% OFFICT OF THFR
~
?Qgﬁﬁ"‘&mﬂm_& ASSAN CILCLE T2 R -
’CD‘JST‘RV‘TUROI‘ F‘R‘;{ ’hs ....---....-...-......--...-..}m~DI\.}.QIOU-

CONCERVATOR OF.

- : i

\\\“\\
1 .

D TR S DATT . T TEZ POR. ’\\
/-i,';;,",l.,, ‘,:11'» . "' I ‘u - " - ‘
LR ’ THR 2ol 21 /0 p0t 3
u_; o - : '

;’, . . ! ? -

I certify that, I received charge of tha OFFICE OF THE
ZONSERVATOROF FORESTS  NORTHERN, ASOAM CIRCLE , TEZEDR from Shri

DNILATERLLY

—~

on the 2 - noon OfE thih day
v 7
. dhe 373 Eob/0p0) :
M - I received 't‘he sum Of Reo NIL __(Rupeeg o
,.,j,’“, . — ‘ Jonly the cash balance ag chown by the

JwinGagh, Book On thisdate, I eyaminbd‘ all thn Office Booko and found them
poatad! upto date

;
o pose bavenct

—

I reccivo(‘Athe noe@ful voucheres belonging tn—-all the accounte

T ————
Of current’ month anc1 havo}\made myself acquinted with a2ll the outntﬂn( ing
liabilitieo on- acoount of the department,

N not been oble. 4o
I have/\pyaminec‘ all the live and dead gtock, ag wall ag tha
booko, map o, Cffica recoxde and furniture at

-
.

Head quakter and have nal bam
tb?%a\ ble 4o
-eJo examinpglf the depot J*Pgl"tpr, which I havn/\pOn ad upto date,

I received x cheque book 1o,  » contain:mg

‘,; . c:hequev O ¥ : . to » . The Cf)untnr foil Of the

' Z >r3vioun chequeg have been written up, '
.:. h . ,1 . ;
‘Cbtlntercigned

I

’

9 i
@ ® ¢ 6 @ 40 ¢ 00 ¥ 4 0 s L B B LR Y A )

® 4 6 0 00 0 v 0a s e s oo

33333833338 CQNISTRVATOR OF FORFSTS s:s: s CONTSERVATOR OF FCRW3TS s:::
]
- U AT RAL. § W Goven tava
'_R"“.LI YL OFIFICRER . . RTLITVII-G CFFICRR
S i_m presemncs Q}-mo\gg‘rvﬂl o C S.K, GRIVASTAVA)
Date 3 MR 2 A D LAV, Acs Date : 3 ] 2)2001-

¢ QngT erdosad
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. ANNEXURP 2- /4 95
. ~32 -

w}ﬁ

GOVE. OF ASaaM, | ,

075 CR ~er—rn CIISRRVITOR OF FORTET32? GORTIMMT ASSAY CINCLTR3::  TUZLUR
: “"«7\ (5 S 07\ 1’1""'

AR ATRCT Iy SVaNE (/ Jeabed Mozpur, theo ' 0. eaod,
g~ .

T o

The Principnl Secrcxl:m.y,(?(_)vLo Of Aagran,

Foiregt Lepartment, Cicpur, Guwahali=g,

Sul> s= Ascunption of charge of the ofr ice c»f C()n servator of Foresty,7AC, -
Tezpur,

Ref - PLCF'a Agcam 10, 77, 29/I1/98 atc, 1/9/ 2001,

Eir,

With refarence to the above, I have thHe honour to otatekk that I
have taken Qver the charge of the o ffica

them Azcam Circls, Tezpur unilaterally on thig day vthe 3rd ceb/’7003 in

precence Of wnagi ntaat e A COpY OFf the cartificate of trangfer of charge ig
en closed herewith for

2 Of the Congervator of roreat o,ilor-

favour of your kind in format i n and nevassary action.

“ncl s~ As’stat@ﬂ.
voura faith Ful‘y,

(
f.))'v‘\-{o()\
( sl erivastava)

Con servator of Forect cllorthem
Agcam Circle, Tezpur,

S

R

Seneral, cR Cell, Beltola. Guwahati-~ ?9 for fawur of Dia Kind in-
furxnatu)u anQ necancary action,
] .
O P
o Z-,\l\m\w

( Setelrivasgt ava) Do
Con errvator of Forvertg,tiorthem
Agoam Clrale,Tezpur.

Gopy alonguith a Wipy Of Charge report ia toiward 2l to the Acauntent

oy alongwilh a opy. of charge report ia forwarded to :s
1, The Prip cipal chief Congerva tor of Foreata, Accan Rehabari, Gty =06
or favour of hig kind in formation and necearar v oaction,

2« “he Chief Junecervator Of ioreslg, (T), Aapmit, Gty=1 for
his kind in formation and necegccary action,

W o\

e
( s.i.ori vact (a.va) :
Congervater of Mrest, Hortham
Agrom Circle, Tezour,

favour o€
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: P I GOVLRNIV'ENT OF assSaM - ' o 3 Sl

pooe Tl el IQOFFICE OF THE. CONSEQVATOR OF FORJ:.STS -NORTHERN ASSAM CIRCLESt:

P L ey “T-E ZP UR . ;‘ \(

S .,g-aNo. FG.74/B NoPchgk CF/&M I+ . Datcd 5'/02/20019
Lot F;com.- - .. - The Coniservator of Forests, 7. - AR

Northcm A..mam Circle, Tegzgpurd » ‘, O '.'-"-‘ L
i e, ! ' - W
) @‘ S\ Shri S.K.Sriv a.,tav, 1.E.s,, RS

" C/o '~ Divisional Forest Officer, . ‘=.* - "‘,fjﬁ_.’f?—.}
: Nagaon Division.:s-Nageon, -~ =~ 77 i - TR

B . ’
--——-—-——-———--———-—-—-—

" -..,

/(\,19 ' . Deputy Conservator of Forcoto, O WAL
A -

1

{ i :
 Sub:. - " Stay of the trensfer order dt, 12-.01-2001 T
. & _' . by.the Hon'ble CAT'S order, at, 02-02-2001.
S . 'Réfi. - Tha.s offlcc No. pc.74/13 N.P/CF/305~310,-;a.._ A

. . s TR AR
i ‘ r ot N vate s N
. . 1 , . . 'y N . . T “
e . . R . b, * . L. ’(‘.- .

- n
-»,\.. -

. . .o - 4

]

i ) =

i" o o Since the’ above[ tran.afer order dt *12-01-.2001 r; 2
|

1

!

-
E 54N

MR s
)-é‘../.-..-"—.xt 3

inVOlVlng C Moth, I. F S,y C.F, '2nd B,N Pathak I. F S C F; .
, N,A.C, has been, Steyed by the Hon'ble CAT's vide ordcr

[N u’

o seon

1o -~ 2

oL data, 02,-02-.2001 _you are rcqueoteclm_ILt to attend thio offi
' .o ' oG
‘- . —n for any ﬁlnCtloninq 23 your any mamzimx o;i agg(mptionv ofx -']‘
Lo unil -:tcrcl charoe c.fter 02-02-2001 will not be vaJ_;.d, N ‘»"s-.":;’i‘j
s .' ' ' ' s N .' .' ., .. , ’ !‘t.l"i‘vv v',{:‘u' ‘\’ 14:‘“
‘4 PR . ' . v" ':. ’ . o ‘ - e o 0‘:’ N ' o .' . \ e

, ' \ e U

- ’ et e . : , . L G
¥ . -4 iy . : ’ e L '
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L . Lt 4. . . " CONSERVATOR'OF FORESTS:
BT T T S S NS NORTHERN 2SS M CIRCLE::TEZPUR“”
r - [} ) . ! L4 . '{" — »”» ‘. ). . ) ) L. ) - ‘\s ".'l‘:-u‘a
S ) . - ' \ -.\‘-a ‘ll“

_ , 1) The Principal -aocy. “to the Govt. of ‘ASS em. {ibo i
4 .
) i Foreot Dep artment Di"pur, Guwc,hati 6 for favour of information
'." P P '2) The Principal Chief Conserv ator Of Foreot.a.\ o

i . Aﬁsan; Rehab«.ri,. G.zwdaati-.e for £avour of :Lnformation and "‘f
!‘ .- . : neCeSsc‘ry ”Ctlon. o - i - '\,'7 i v '\_ . Ks :{ oy
S ﬁ : 3) The Ch:z.ef Conocrvator of Forests (T), A»oan, ‘,’
> K"Chd-'igh lechc.ti-l for favour of inform-stlon ‘anad nece.;.;a..'
(- R -, . ,’, , ry —Ctn.on Thls hap\ rcference to thlo office W.T b/kzs_e;m:.}e .‘,,I_ Sk

o 0 dtd, 32242001, from this office’ and pOot copy vide No, PG°7;4/f\

1
4
| BNP/CF/305.310; dty 3-2-2001and: letter No," PG,74/BNP/CF/311- |

' ! .w 13, at, 5-2_2001° ‘ L Lo S o, ]1
N 3 . [ . v . \ . ‘1

S|
A . J .. . ' ! ' . . A o "(; :i
1 . ' ' i . ) ' ;l. );
” - o . / LI T U ' }
- —_— o ( B, N, PATHAI\) 1
Clo , . . " CONSERVATOR OF FORESTS ?

; L NORTI-IDRN A::SAM CIRCLL::TLZPUR

<,

. [
. 1 ) * .
» v N >
It ' N [ e
i o ‘o « . : - ’ - ' N -
‘e . B ) - \ . ¥ VAN
. » . ’ .
1 : ' : y iy ~
) . ' . s . R /‘ ;
[ ‘. S
-
i R —————— / .
. o
I : T
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. Se Ke SRIVASTAVA, IFs, CFNAC, TEZPUR (1) SRI S.K. SRIVASTAVA,
‘.- CON.SERVATOR . QF runasr NeReC., TEZPUR HAS ALREADY TAKEN OVER
”CHARca ON '3,2,2001 UNILATERALLY IN PRESENCE OF MAGISTRATE AND Ve
* RESUMED HIS DUTIES TILL DATE (.) BUT SRI B N. PATHAK, I.F, 3."..fj-'
: isrxLL CONTINUING TO HOLD THE OFFICE OF CONSERVATOR OF . FDRESTJ

.TO AYTEND THE QFFICE OF CeFe, M.n.C., TEZPUR ON THE PLEA THAT *© o
‘],HHI . TRANSFER ORDER HAS BEEN STAYED () AS SRI S5.K. SRIVASTAVA HAS

"lALacnov BEEN JOINED AS Cef., N.AuC., TEZPUR AND RESJMED HIS

UeT4MNEGSAGE

70 18 THE PRINCIPAL SECRETARY

o FOREST DEPANTIENT OISPUR ()

Fﬁam "33 OEPCOM SONITPUR TEZPUR ()

i ‘ 4 - - .
ND+3PE,57/95 / . DATE. 7.2.2007

REFERENCE D.8. LETIek NOR/78/4 DT. 7,2, 2001 FRUN SHRI

et

N A.c., TEZPUR AN D ASKED SRI S Ko SRIVASTAVA,C,F., NoR.Ce NOT

DUTZEJ TILL OATE NECESSARY AQTEhNATIVE ARRAN GEMENT IN CASKE OF
SRI B.N« PATHAK MAY KINOLY BE MADE BY TRANSFER AND POSTING HIM

IN ALTERNATYE PLACE OF POSTING If CONSIDERED IT («) THIS IS FOR K
FAVUUR OF YOUR KIND CONSLIDERATION (.) "

QOo No. SPE.S7/95/ /r 3 (’A) , Data. 7.2.2001.

Copy to ¢~

Tho 0/C, A.P.R.0., Tozour for immodiate transmission
- of. tho above maussnga plooso.

Posgt cony in coqrbrmntion ia Porynardnd to :-

1« Tha Principal Socroetary tu tho Govte of Assanm,
Forast Oopartmont, Oispur.

2. The Principal, CeCsFe, NAssam, Rohohari, Guunhnti;e.
3o Tho Chiof Connorvantor of Forost, Aagam, Guunhatiel.

. g

| e

il T M e

smnasuee 2. Ty -

.
.
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Ty
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i
'
B
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1
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A
!
\
}
4

Ugputy Commissioner,
Snnitqur. TozoLUT

Lot W =1
. (A




ANNEXURP £o/F &/.gf |

- 38—
. | A
GOVT,OF ASSM

OFFICI OF Tilg CONSERVATOR OF FORISTSiNORTHS W ASSAM CIRCLE TEZPURj:
O , SONITPUR o

e _,—“_,.'_v;v,;c.,_.”u.r’k—— Pe SN,

Letter Ho.A/78/5 . . Date- 9/2/2001.

To

: _ The Principal Secretary

, Govt,of Agssam,

' Forest Department,
Dispur,Guwahati.

Sub: ~ ' Assumption of charge of the office of Conservator of
Forests,Northem Assam Circle,Tezpur,

Refs: - W,T.Message £rom Sri B.H.,Pathak,IFS vide No.(1)FG. 74/
_ B h.PatHaL/LF/BOS-SlO,Qt. 3/2/2001
(2) FG.74/3.U.Pathak,CF/423-28,dt. 7/2/2001.

. W ST L
B , A
Sir, . B : 1y $

Y
gequences in brief since the 1issue of Govt Notification vide No.rnh 51/

I have the honour to oUbﬁlt herhwith the factual con- f‘;
96/140-A,dt. 12/1/2001 as detailed below&

N
VoA
,‘.th
,’y))\i‘
N ‘,J..A‘..”
L

'\\\

On receipt of Covt, Notification as referred above tm:t)\,\t]h”a
which I hava been promoted and postad as Q.F NAC, I conveyed the same f“‘
to Mr.B.J ?athdc,IFo Cowservator ot Fores sts, to make it convenient to -f
- hanuover the charge to me witiin 24/1/?001 vion lettar No, A/?B,ut. h
.17/1/2091(Annex-1) But no response was. recelveu from him in this E
‘rejard, though I have tried several times to contact him over'phonu Hothff’
at Tezgur as well as ac CGuwahati, Thexuforu I delivercd a¢ W,T Mtssage :
on 29/1/2001 to him with a cony to your honour vide No.A/20/138-139,. "pw
. ' gt. 29/1/?001(Annex—II) with a requast to. ~intimate the date of hénuing«

over the charqe of C,FIIAC to unmersbgnu“.}~

EPRN “TRane ko). g
WA T afsrs on 1/2/2001 I. Legeiqnd a letcer from Sri B, N. ¥

?athdk,IFS Conservator of Fores ts,vide 40 pC 74/8.&..athak/tr/198 201, i
., dt. 29/1/2001(Anxex.III)where he is foun& not intending to handover :'f‘;.
’ :charga, But in the meantime I received 1ctter from P,C,C.F.AsSam, vide. R
Ho.FE:Zz/IiJQS,dt. 1'2/2001(Annex.lv)e »l)Sln a D.0.lotter from your
hanour viue Ro,i'R%,51/96/pt-I,d¢, BO/I/JOOL(Annex.v)for which I have
hand =d ova* the charge of the office of D P, U.llagaon Division to Sri
Suman Mahapatra.lﬂ° on afiermoon of ?/2/2001 A certificat: to this
effoct: ig’ancloaeg heroewith £or ﬁavour_of‘jour needful (Annex,. V1),

»

' Thereafter I intinated to Sri B,H,.D >athal,Conservator o
Forasts viua D.OJL:tter Ho,A/70 7L dt, 2/2/2001(Annex-VII)that I an Sl
”.reoortiqg my duties at the office »f C.F,NAC in the forenoon of 3/2/200&5"

with-a’ request to handover the charj° to unger*ignbg by forenovn of. ﬂﬁg%
- 3/2/2001. ' S _ i

Cont./2 !
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. ét, 3/2/2001(Annex-VIIL)tos conduct the assumption of the carge of the

. Tegpur'but found that Sri 2.1 Pathd\,xrs Canﬁervator of Forests is
_sipting in the office chambur of CPWN” and obstructing me to attend: th

';'of CFHAC but also issued the Govt.cheoued meant for the account of the
. office..But I am very sorry to intimate your honour that Sri B.N, Pathak

. (Anney.fII)askcg.me not to attend the 'OffiCu without any authority-whichﬂa'
" was duly intimated to your honour vide U»,A/78/4,4t, 7/2/2001(Annex.xIII)”

PR

' a fact as mentioncd in the copy of. said W.T.Message At. 7/2/2001 forwar‘vW»
'ded befor your homour vide Ho.FS,74/0.W.Pathak,CF/423-428,dt.7/2/2001 | €%5 

T

A z,
S e

: Y » o i

APt 4

i

Accordingly I reported my duties at C.,F.,0ffice Tezpur on
3/2/2001,but Sri 5.1, Pathak,IF3 Conservator of forest: was not found ﬁ;
available in thz office. Finding no. thion I had to request to Deputy -
Commisuionar Sonitpur to denute a Magigtrato vide D,0.letter NO.A/73/2

Sioo IR

office of C,.F.IIAC Tezpur in persuance of the P.C.,C,F,Assan's No,Fi. 22/
11/98,4t, 1/2/2001 and D.O.letter o, from your honour vide D,O.No, FRE 5;/‘
26/pt.I,0t. 30/1/2001 as referrad abo.: and the charye of the office of’ '1'
the Conservator of forests,Horthern Aaoal Circle was assumed unilatera ?ﬁﬂk
ally on aftetnoon of 3/2/2001 in oreqenco of Mr, Sazzad Alan,ACS and \
Sri p. J.Vijaykar,IFS, The copy of certlficate of transfer of charge and’ &N
the copy of Magisterial report in this rﬁgaxc are enclosed{Annex.IX & k)fﬁ*
hereswith for favour of your ready raxerence of your honour which was i
auly reported to your honour vide No H.o 2/b.K.orivastava.Iro/302-04
gt. 3/2/2001(Annex~11). L

‘ “  Further on 5/2/2001 I attenmcu thn office of your honour and oS
Ofulce of C.C.F.(T)Assan. On 6/2/2001 I attended the office of C.F.HAC i

office and misbehaved me by utterxng the'sentpnces of humiliation, I
learnt ‘that Sri B,H.Pathak,IFS is not. only attending »ffieco from chair

'IFa,Can¢ervat9r of foreasts, still continueo to held office o£ ‘"NMC and
‘thzough a letter vide lo,FG, 74/U¢A.PathaL,CP/314 17,4t, 5/2/2001

‘v

ik
)

‘Z_..
e

He .also delivered two VW,T.Messaye of su h type as if lssusd from CFIAC h;ﬁ
‘which were received by undersigned on 6/2/2001 and 8/2/2001 raapectivelyoﬁ-
wherein Sri B,W.Pathak,IFS Conservatsr of FPorests has wrongly quoted . /ﬁﬁi

that his transfer order is stayed by Hon'ble C.A.T. Further it is not &ﬂ.”

that .I have refused to give any intimation of unilateral takinj over *f§$§§
chargc“of the C.F.IAC ,because the Copy of the Magisterial report in éﬁ§w7?
this regard was left on the table o£ LrnAC copies 0f which are also 'E?s

LR Pty

forvarded herewith before your hanou 5Lor favour of your nzcessary
action{Annex,AXIV & XV),

TS UL SN
el

e
i
X,

r‘n 7/2/2001 when I arcived to at.end the offlice of the CPNAN'
in the afternoson,after at.:ndiny office of the Deputy Commissioner's,
Sonitpur ¢uring forenoon, found that the office chanber of the ( PNA,\

- :‘h‘

N pgy T 2
£

AT »,4—"

was locked by Sri B.N.,Pathak, IFS Conservator of Forests and therbby

e e

obstrmicting me to function in the office,

Contd/3
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o honour'to taka sppropriate action to advise ma the proper course of

. | | Q§>' ECT(DS

- yy &

In th2 light of the above facts, I request wafore your

ucpion Qni h.nce alleviatc my distress,

i

P it E

o

;/ours faithfully,

."‘.“ ¥
e

. i gg ol SR
. 4@0 ‘ \;}5

| (u.K...aRIVNJTAVA,I F.S5.) i
CORNGERVATOR 2T FOREUGTS i
WORTHERIY ASSAM CIRCLE S
ToZPUR , e

Copy. tos:

1, The Principal Chief Conservator of Forests, ASsan, :
Rehwbari Guwahati-3 for favour of his kind information and necaJSary g
“action, g

2. The Chi@f Consarvator of Forests,(T)Assam,Guwahati-l.Jf'
dor favour of his kind infomatiosn and necessary action.

: 3. &wi D.0.Pathak, IFS,Conservator of Forests,Forest I.0.
-ar Cole Park,Chitralekha quan T; pur for favour of hia kind infor-' .
mation, ‘

PR

9ot
R o5l
(3K LOSRIVASTAVA, I. 1.5, )
COUSERVATOR OF FORESTS .
CHOATHERN ASSAM CIRCLE
T TE PUR -

Copy to the Deputy Commisqion=r,oonitpur,Tezpur for
favout of his kind ini;rnatiﬂn. ,

D o

. o &g,)o :
(D K. :{IVAH{T‘A\IIx'I P sJ )

COUSERVATOR OF FORESTS e

SIORTHERW ASSAM CIRCL. O

TEZPUR ) i
S — it

e

B e 5. B KT e B eal

b

ome T arn
s gnl Sy Sebezals oS
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ANNEXURE - /3 (
22—

g J\)

S . GOVERNMINT OF AS3AM o
- FOREST DEPARTMENT 33331331 DLSPURe 4
A s ERLLELELERER '

NOJFRE, 51/95/9:/ Datad nispur,tha 9th Fabruary,200ts |
* ORDERS BY THE GDVERNOR yw-ﬂ

Whereas Shri Chundra Mohan JIFY - haa subnitted «
raprasantation dtdé 25.01.2001 throbgh prOpar channel which ‘
has ‘bean racelved from Principal Chiaf Congarvator of Furests o
vida. hisg lettnr No.PGe 283, dtde 282,2001, :

M

.

Forasts, Cantral & Southarn Assam Social roraatry CLrcle hag
praysd Por allowing him to continue as Consedwvator of Foreatg, _;
Cantral & Gouthern Asaem 3Social Forxaatry M rclo,Guuahatl as »
he has completad only 9 months mthe paut of Conaaruator af L
Forasts, Central & Southarn Aasam Social“ForaaLry Cixcla,
Guuwahati at thes tima of {ssue of his txanafnr ordar.

And. uhaxaaa Shri Chandra Mohan,’ ‘Cunsorvator of - . ﬁg
{

 And wharaas Lt apprara from racords that ahri
Chandra Mahan, IF3, has complatad almast 3 years of sarviru
at Guwahatd in different pusts as shoun baelow,

1) Consarvator of Forxasta, From 31 3.2000 (AN)
Cantral & Southarn Assam bo tlll date. N
Socdia) Foraatry Circla, N
Guuwahatd ¢ |

2) Consarvator of Foraats From 24,12,1998 |
: (Bordar),office of tha to 31.3.20004 O
o~ Principal Chief Consare . 3l
vator of Foresta,Assam, ‘
Guwahati

3) Planning OPPicex=Il ‘

7 affice of the Princ{pul -:r°“41$51;;gge |
| Chiaf Conservator of "to 24412,1998.

Foraats,Assam,Guuwahats,

U
B e

z
A

And maraovar, ha ia baing continuad 4in tha arsa of
Social Forestry on transfsr, R

Whareas tha tranafer ordor Lassued wida Gavt. Notifle
cation No,FREZ 51/96/140-C, dtd. 124902001 48 in tho confor= |
mity «Wth the guldelinns {assuad by the Govti on tranafer of

. Govt, employnes vida 0.MNOsABP.G 4q/91/117. dtd. 19«09&1992.'

Tha reprasentation dtdi25.1,2001 of Shri C. Rohan, -
2 Consarvatar of Foreats 1; therefora diupoaed of as. raiactad.@'&ﬂe

B by opder atos svain the - o
G _ . ﬁ nara of Govenpor“ T C
’ '[ ' ’ \ o ::'
'[1;,: ) ' . - sd‘ AJ adn. ‘ \ R }‘
{j_ 2 Ptincipal Sacratary to tha Govty, of Asamm.

S Faraoat Dupurtnnnt. bpur. .
-1 : o ) N
j - : Contdﬂ.lz /onn .y o ‘ i
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- Memo NogFRE, 51/96/pt/ =~A, Datad M spur,the 9th

- Fabruary 20014
Copy to 3= Vo T L

1) Tha Principal Chiaf Conservator of Forasts,

Assam, Rehabari, Guuahati=8, |

2) Shxi Chandra Mohan JIF35,

Consarvator of Fornats, Cantral & Southarn
Assem S0ci a) Forestry Circle, Guuahati, .

GO s

..By ardax atc.;/
Woom g
Joint Secratary to the Gavt., of Assam

\.

‘ v
}v Forsst—Nepartment, Ol apur,

Qosn

Ay
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- ‘ OFFICE OF THE ' ng
. KhRBI ANGLONG AUTONOMOUS COUNCIL SECRETARIAT S SDIPHUSsSsS$

NOOIAC /EnBtt~41/Pt/P (D) /89~90/ (3 pra, (7 (O /2001,

l.‘
In pursuvance of Govte notification N0qwgﬁool/96/

11!"

14C~E Dtd.12/01/2001 the authority of Karbi‘Anglong‘Autonomous
Council is, pleased to accept the joining of Shri B.B. Dhara'Iﬂmo as
Conaervator of Forest under the disposal of Karhd Anglong.hutonmmoua
Council with ef feqat frcm the date. e@f taking over chargea

Hia joining'rebort submitted to the Karbi
AnglongAAutonmmoua Council anm Conservator.of Forast,Karbi Anglong,
Diphu on 03/02/2001 is also accepted,,

84/ ‘
Principal Secretary 1/c
Kagbd Anglong Autonomous. Councdl,
D I P _H U,

nmmoonc/msatt-u/pt/p(a)/98--90/ | \( A€ (/")' Dtde [@/ ’5?/zoolg

- Capy to 3 le The Commissioner & Secretary to the Govt., of Asaam, o
¢ _ Forest Department, Dispur, Guwahati-28,

2% Thae hAcocountant Genexal(A&E} Aspsam, Beltola, Guwahati—-28
3% The Principsl SBeocretary to the Govt, of Assam, Forest
Department, Dispur,

4». The Principal Chlef Consexvatox of Foroest Assam,
Guwaha t1~8,
‘54 The Chilef ﬂbnwervator of Forest(all) Aspoam,
£ Po to Hon'ble Chief Executive Member, KAAC, Diphu,
@ PeAe to Hon'ble Executive Member i/c Forostpxﬁhconiphua
Bw'The Deputy 8ecretary i/c Forest,XARC, Diphue ||
Qw All Divisional Forest Officer’s undar Karb& Anglwng
Autonomous Ceuncile IaE
10.. The Treasury Officer, Karbi Anglong,D%phu. gt
1ls The 8r,., Finance & Account Officex,(T), KAAC,Diphuo
12. Srl 8.5¢ Rao, IF3, i/c Conservator of Forest,Karbi
Anglong,Diphu. He is to hand over the charge of.
CeFeo Karbil anglong,Diphu to 3ri B.Be Dhar, IFS,
mmedlatelye.
1 Syl B.B. Dhar, IF3, He is to taka ovexr the charge of

Conegervator of ForestyKarkd: Anglong,Diphu fxcm "Brd 505»
Raf). Im«; @ar]:{v X

14, QOfLflce £ile.

(‘/N
Principal Secretary, i/c
Karbl Znglong AGtonomous Councdl,
D,n . X p H U, ;
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dersommel Cinculins Y V1Y "'\ *1'
A T NO. BT Sub :- Transfer ¢ (flrey of/zce [;earcrs afScrvlce A.s.socla(lon. TR AY m_ By

261781766, dated . ‘h. ,
23/10/7’6

MY .."“,u,\m (u‘
In continuation of tlns Dcpar(mcnt O. M No ABP '232/78/72,% dulud
24/05/79 on the above noted subject, I am directed to say that. confuqlon
'may arise about the meaning of key office bearers of a recogniscd “service’ Assocmtxon\m‘"
,-} “conmiection with transfer of such Government scrvants by the authorily concerned, Ithis f‘\,

rclarfied for the guidance of all concerned that key office bearers means and includces: only -

"thc Prcsxdcnt Vlce President, General Sccretaly, Jomt Sccxe(ary and Treasurcrs of a‘ - {
i G o ul J('_ - |

AR 3
DA =R w
-x;:‘.:\gﬁ:‘)cg\.
R A

. S :- - .
. ! > .
: : ot BISPR .:wmv : t

"';','. N(, mally such office bearers may not bc nansfcned as long as they hold ofﬁcc..,\But whcn'-'.-

the transfer of such office bearers becomes necessary in the interest of public;service, esomes,:
‘71er onable time should be given to the; Association to arrange for. xcplaccmcms,bciotc'r — g '
-’,U efi eting such transfer. It is also reiterated that it may be ensured by, all, Lonuunul (lthm L ol
",; tra sfer of key office bearers is not in any case resorted Lo as a pcml measure, 1 ,‘,,.,;1,\5;,,-[; o,

i ! BEREITH Tt aGate Al S .
i(4.0. M. NO. AP, / Rt R L _ " |

,ﬁ'}“ 4 I/117, dated /S'u/) - Guu/e/mcs/or t/ze /rrm.sfer ()f Go vcrmnent ('m/zl())/ee.s ’ y . N
Vit | 190971992, \ S T caed -"'m/\’l * N I

Government have examined afresh the motrucllons 195ucd {from tnnc 10 Umc‘ e
;-regarding lxansfcr and postings of Government employees. © Afler careful consideration® of"“

j; pros and cons of the matter, the following guidelines are circulated ancw i this mgmds i

: N 1 R { ‘. !
i superscssion of all previous guidelines for strict comphancc by '111 concuncd vt R -
k

YT el l.'m,‘. v ' .

% g"( ) Transferable officers and mykbt'rmhﬂ(f shoul! nonmlly be unnsfcncd only, uponx I R
o "".g'romplullon of 3 years of scrvied at one places: Non-transferrablo staff shoul(l norally be - oL
i ransferred on completion of 3 y%mblc “But an officer need not nc»cs’suuly bc ST ~' i R
! tHrensferred when he completes 3 years in one st s
f; docs not demand so.

atton/t'\blc if the mtcrcst of publxc scr_vsce i

o R T N T DY R G
: ' : e "f,!h L
om lns phce of 5y

4-('41

b
e

% (2) Whenever public interest demands that an officer should bc tmnsfcx red {r
i posting even before complction of 3 years in the place, proper justification and grounds me;,

4 be recorded in writing for the transfer 'md ordcrs ISSUCd only aﬂcx gelting a )])lOWll. of the ;-‘.
7 Chicef Minister for such a teansfer, ¥ ut x SRR [ MR

\
Yl -:*'lll’"; \l']"‘""l"

1 (3) Transfer orders should on normal occasions, be cﬂcctcd in such & manner thnt thc

+ academic session of the children of the lmnsfcnul employee 15 not dlSlUIde ,“'15 far‘as ¢
¥ o~ PR Vo [ ll\' ’ \~.“
i possible and subject to exipencics of public service o DR REENT R ‘z‘ A

i el

" (4) Representations/requests written or verbal asking for cancellation of transfer ordm for_"
i posting or for any service malter of a particular officer/employee received through other thian » A
- normal official channel will not be taken into cognisance and*will be sunnnunly 1a,JLclcd ’“Y

S

Ilandbook of General Circufars - : .
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Personnel Circulars

Whenever such a representation/request is received, it would be presumed that the same has

been prompted by the concerned officer/employee himself and unless the contrary is proved

. by him, disciplinary action will be taken under the Government Servants’ Conduct Rples.pI 4
5. No. ABP, . ' '
29/68/4, dated Sub :- Transfer of Grade-IV employees with officers to whom they are
22/07/1968 attached. - L

1. It has come to the notice of the Government that some officers on transfer take with them
the Grade-1V employees attached to them to their new place of posting thus involving a
considerable expenditure in the form of T. A. /D. A. etc. Finance Department in their O. M.
No. FC(1)27/65/7, dated 28/6/65 have made clear that all Class-IV staff are exclusively-
meant for Government work and the appellation “Personal Orderly” has been discolftinued.

The stoppage of the practice of transferring the Grade IV staff is also imperative on

administrative ground. All departments of the Government and the Heads of Departments

are, therefore, requested to finalise the relevant service rules without any further delay. For

this purpose, the following principles are laid down as guidelines-

(DAccording to Rule 5 read with Schedule appended to the Assam Scrvice (Discipline and
Appeal) Rules, 1964, as amended the “Head of the Office’ has been mado tho appointing
authority in respect of all the non-gazetted staff including the Grade-1V employees. - The
ministerial assistants in a district should, therefore, be constituted into a district cadre and
the respective Head of Office should be the appointing authority in respect of those stall
except the post of Head Assistant, the power of appointment of which should vest with the
next higher authority, i. e. the Head of Department. This is to be strictly complied with.

(2)According to the Assam Ministcrial District Establishment Service Rules, 1967, the
Head of the Office (Deputy Commissioner) is the appointing authority in respect of the (a) L.
D. A, (b) U.D. A. /Subdivisional Nazir, (c) Sadar Nazir, and (d) Supervisory Assistant.
Likewise, the appointing authority in respect of the said grades in other offices/
“establishments should be the respective Head of the District Office..

(3)Similarly, the power of making appointment is to be vested in the regional officers such
as the Joint Director of Health, Inspector of Schools, ete. in rq‘;pcét of Ministerial staff and
Grade IV employces of their respective Offices, us indicated in the (1) and (2) above,

2. 1t is, therefore, directed to organise the cadres and delegate financial powers down wards

accordingly as expeditiously as possible and in any case within three months {rom the date of
issuc of this circular.

3. The instructions contained herein will not, however, be operative in respect of the staff of

those offices where there are already up-to-date service rules.

Handbook of General Circulars
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%

ad surname) under their signatures, within brackets, while signing the certificate of transfer
Adcharge. ‘

e atn o S8 < A e e 1oy N

i Revenue and Appointment Departiments should be kept informed in all cases of transfer, B
j;osting and Jeave of Sub-Deputy Collectors.

ooy

CLOM. No. AAP. . o .
g :,,73/,;0,4”;“, Sub :- Need to ensure that the charge is handed over within ten days -

ry ot y G &

. A3 representations against transfer.

e :

C’é?\cfcréncc is invited to Government O. M. No. AAA.12/51/2 dated 28.06.195] wherein it
3k been clearly’ laid down that a Government servant must arrange to hand over charge _ :
Yeifhin 10 (ten) days of the receipt of the orders of transfer and proceed to his/her new place : .
$dposting after availing of the admissible joining time. Any delay in complying with orders 3
itransfer without specific permission of the authority who issucd the order of the tr
13ill be punishable as an act of gross indiscipline.

-

.

ansfer

-

}

%n

4thas also been made clear in O, M. No. 1M 67/72/99 dated 13.10.1972 (hat violation of
3 - . . \ .

jrders of transfer and posting sometimes put the Government in a very embarr

i,

¢
i
3
\
<

]
. o

assing position
_':.:‘mpelling the Government to alter, cancel or modify the orders. Since orders of transfer
od posting are issued in the interest of public service, if the orders are not complicd with
vz very idea behind such action of Government gets defeated. Therelore,  such orders
dould be complied with without any loss of time. Government yil] take a serious view of ;
jes of violation of the orders. ' -

Fathis connection, Government instructions vide No. AP 60/92/73 dated 15.06.1992,
fa p H : 3 -

oo ABPL 918471, dated 03.12.1984 and No. AAA. 102/89/73 dated  15.12.1992 may
s be referred to. However, inspite of clear instruction issucd by the Government from
fae to time, a good number of officers keep submilling representations repeatediy. Tt is ‘ L
10 observed that many officers afler receipt of the transfer orders instead of proceeding to
Lin their new place of posting approach verbally or in writing divectly Ministers and olher
i

!

{

i

{

§

witical personalitics, non-officials and cven the Chicl Minister and try to get their transfer
wders cancelled/stayed/modificd.

This practice on the part of the ofTicers of not (o cnrrying
atthe orders of the Government and addressing representation (o the authoritics who are nol
;E:nmcdizuc!y superior or not at all concerned with the transfer, ar
Vonlse

¢ against all norms of
zipline ane in violation of the Government instructions and provisions of the Assam Civil
4

jervices (Conducty Rules, 1965 Some very junior oflicers have been submitling !
Frresentations directly to the Sccretary, Personncl Department or Chief Secretary in ;
eaection with. his/her service matters by-passing his/her Controlling Authorities in |
ihation of the instruciions of the Government and of (he provisions of

the Assam Civil l
frvices (Conduct) Rules,

1965, Govermment have Giken o serious view on the matler,

j.fanlﬁr)oﬁ‘ofQ‘czmrn[C;’rcufnm 1

pr— v ey g ey
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It is seen that cven wives, fathers, mothers and other relatives of the officers sometimes

submit representations concerning service matters of the particular officers to the Minister {2 5

non-officials and cven to the Chicf Minister and other political personalities (with the hoped:
ol gelting the representation which the officer had himself made and which had been tumed !

down) reconsidered.  This practice again is obviously undesirable and should be strongly B

discouraged, Al officers are duty bound to work in any part of the State as per Goven
arders.

In such cascs the claim of the officer that he himself did not scck {he intcrvention of a
Minister, or M. P, or M. L. A, or any other person on his behalf will not be aceepted and

there will be a presumption of the officer’s involvement in the matter unless the conh'\ly is
proved by him,

Whenever, in any matler connected with his/her scrvice rights or condilions, an ofﬁccr
wishes to prefer a claimy or to seek redress of grievances, the proper course for Rim s to il

address his immediate official superior or Head of his office, or such authority at the Iowcsl%
fevel as is compelent to deal with the matter. T

Y/henever a representation/request — (written or verbal)  asking  for lh
cancellation/modification of transfer and posting orders of a particular olficer is reccived in
violation of the Government instructions/Circulars, it will be presumed that the oflicl

affecied by it, has in Tact, prompted such political personalitics/non-ofTicinls/outsiders fo
make

3

officials automatically.

Itis again impressed upon all concerned to strictly follow the Government instructions nnd o

join their new place of posting within 10(ten) days of the receipt of the transfer orders afler

umul '
. A "

4.}*-; m

i i

ake such a vequest and will invite disciplinary action including suspension against snch’”‘i

Yo
5 .

Qg

availing admissible joining time. For any violalion of the Government instructions, i

disciplinary action including suspension will be initialed against them. An adverse entry \Vlll
also be recorded in their ACR, if Gover nmcm/Conhol]mn officers fecl that an M. P, M. L
A, Minister or any other outside person has approached Government on his behalf and such. :

entry will act as a negative factor for the purpose of promotion, conf‘nmnllon crossing of',,
cfficicncy bar, cle.

A4 Ny AP, '
160722153, dated Suly :- Controlling officers to ensure compliance of tr (u/s/a; orders [)V o
25008004, subordinates. ,

Detailed instructions have been issued vide Office Memorandum Na,  AAD, 166/‘)3/l0« O
Dated 27. 10. 93 in the matter of Handing over and taking over of charge on transler md

representations in service matters. It has come to the notice of the Government that not only
arc the officers under transfer violating the Government instructions as aforesaid but (hc,’
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